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The 4th December 1945
No. 32-S.—It is hereby notified for general information that the High Court, in exercise of the powers vested in it 

by section 15 of Act XII of i.887, is pleasod to declaro that all subordinate Civil Courts in the 'district of Ganjam shall 
remain closed for ge mral election to the District Board on tho 19th December 1915. •

The 7th December 1945 ■ .
No. 34-S.—The following list of days to be observed in the year 1946 as closed holidays in the subordinate Civil 

Courts in Orissa has been prepared and is published by the High Court of Judicature at Patna in the exercise of the 
power vested in it by section 15 f Act XII of 1887 :—

>

Names of holidays Days of the week RemarksEnglish dates

Tuesday 

Wednesday.. 

Sunday to Tuesday

January 1st
5!
January 2nd 

January 13tb to I5th 

January 17 ih 

February 6th 

February 15 th

New Year’s Day

The day following 'the 
New Year’s Day,

P.ongal

Pu8'Purnirria

To bo observed only in tho ex-Madras 
s area. . .. . v , T
To bo observed only in the ex-Madras- 

area.
To bo observed in tho district of Sambal- 

; pur only.

" —
Thursday

Wednesday
07

Basant Pancharai

If the moon be visible on tho 2nd February, 
then February the 14th. In Puri it is 
to be observed as a holiday for Muham
madans only.

O.ie day more (i.e., March the 3rd) is to be 
observed as a holiday in Puri.

Only three days at Jajpur and at Bhadrak, 
and two days in the ex-Madras area. 
Tho dates are to be fixed by the District 
Judge.

To be observed at Jajpur and at Bhadrak 
only.

To be observed only in the ex-Madras 
area.

FridayFatiha Duazdahum

Saturday

Saturday to Tuesday ..

Shivaratri or Mahashiva- , March 2nd

March 16th to 19th
ratri.

Holi (or Dol-jatra) or 
Dolo Purnima.

SaturdayMarch 30thBaruni Gangasnan

Te’.ugu New Year’s Day ..

#Tamil or
YoarV Day or 
Sankranti.

Good Friday - 
Monday.

Chandan Jatra

Vacation

Wednesday ..April 3rd 

April 13th SaturdayOriya New 
Chaitra

Friday to Monday 

Saturday

Monday to Saturday 

Wodnesday ..

April 19th to 22nd.. 

May 4th

May 20th to Juno 
22 rid.

Juno 5th

to Eastor
To be observed only in Puri

Summer
To bo observed in Sambalpur only. 

Included in tho Summer Vacation.
Tho day which may bo fixed for the 

celebration in India of the King- 
Emperor’s birthday will be notified 
separately in due course by the Provin
cial Government.

To bo observed in Puri only. Included in 
tho Summer Vacation.

If tho eclipse is visible in tho aroa. 
Inoludod in the Summer Vacation.

The day preceding tho Rath Jatra day 
(i.o., 29th June) also is a holiday in 
Puri.

Sital or Jamai Sasthi

’s BirthdayKing-Emporor

Friday

Saturday

Sunday

Juno 14 th
Snan Jatra • • 

pay after Lunar 

^ Rath Jatra

Juno 15 th 

June 30th

Eclipse

MondayJuly 8th
"Ha Bath * *
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Names of ho]id Remarksays English dates Days of the week

AShabebarat . r n.. Not to be observed in Puri. In the judge- 
ship of Cuttack-Sambalpur it i* to be 
observed as a local holiday for Muham
madan employees only. The date may 
be changed by the District Judge, if 
necessary.

.. To be observed only in the ex-Madras area 
and in Sambalpur.

To bo observed at Angul only

In the ex-Madras area, Sambalpur and 
Angul only one day. The date may be 
fixed by the District Judge.

If the festival falls on the second day of 
the holidays (i.o., August the 29th), the 
Muhammadan employees may absent 
themselves on the 30th August also.

Not to bo observed in Sambalpur.

To be observed only in the district of 
Sambalpur. The date may be changed 
by the District Judge.

Not to be observed in tho ex-Madras area 
and in Sambalpur. The date may bo 
changed by the District Judge.

The date may bo changed to September 
the 25th, if necessary.

July 15th Monday

Shravan------ * Purnima or
Avani Avittam or Rakhi 
Bandhan.

Koala Jatra

August 12th Monday

August 14th

August 19th and 
20th.

Wednesday

Monday and Tuesday ..

\V

Janmastami ..

Id-ul-Pitr August 28th and 
29th.

Wednesday and Thursday

Binayak Chaturthi 
Ganesh Chaturthi. 

Navanna

August 30th 

September 1st

Friday

Sunday

or

Sunia September 8th .. Sunday

Mahalaya Amavasya

Durga Puja or Ayudha 
Puja (including Kumar 
Purnima).

Kali Puja or Dipawali .. October 24th 

Id-uz-Zoha or Bakrid

September 24th

September 30th to 
October 11th.

Tuesday

Monday or Friday

Thursday

Tuesday and WednesdayNovember 5th and 
6 th.

If the moon be visible on the 25th 
October, the courts will be closed on 
November the 4th and 5th. In the 
judgeship of Ganjam-Puri only one day, 
i.e., November the 5bh or such other day 
as may be fixed by the District Judge 
according to the visibility of the moon, 
will bo observed as a general holiday and 
one day more will bo allowed as a holi
day for Muhammadans only.

To bo observed only in the judgeship of 
Cuttack-Sambalpur and in Puri. Tho 
date may bo changed by the District 
Judge.'

To bo observed only in the judgeship of 
Cuttack-Sambalpur (excepting the 
district of Sambalpur). The date may 
be changed by the District Judge.

The dates may be changed by tho District,y 
Judge, if necessary. Two days more 
are to be observed as local holidays for 
Muhammadan employees only in tho 
judgeship of Cuttack-Sambalpur. In 
the judgeship of Ganjam-Puri only one 
day, viz., 5th of December or such other 
day as may be fixod by the District 
Judge according to the visibility of the 
moon will bo observed as a general 
holiday and one day more will be allowed 
as a holiday for Muhammadans only.

To be observed only in the ox-Madras 
area.

If the eclipse is visible in the area

November 8th FridayRas Purnima

November 16bh SaturdayPrathamastami

Wednesday and ThursdayDocember 4th and 
5 th.

Muharram ..

Docember 5th Thursday

Monday

Tuesday to Tuesday

Lakshmi Puja

Day after Lunar Eclipse

Christmas Holidays

December 9th

December 24th to 
31st.

3jjote_(i) Wednesday, March the Gth, is a sectional holiday for Ash Wednesday for the Christians in the ex-Madras
J (2) In the Regular Civil Courts in the Nawapara subdivision of the district of Sambalpur the holidays to bo observed are those

which are presorted from time to time for the executive courts foF tho subdivision.
By ordor of tho High Court 

A. SALISBURY 
Registrar

area.
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HOME DEPARTMENT
NOTIFICATION 

The 12th December 1945 
No. 3458-C.—The following notification of 

ment of India, Defence Department, 
general information.

contained in notifiation of the Textile Commissioner’ 
No. 34-Tex.A( 15)2/43, dated the 31st December 1943, a 
manufacturer in the Province of Madras may recovor, ia 
addition to the price of any cloth sold by him a sum not 
exceeding the amount of salos tax calculated at the rate 
at which he would bo liable to pay such tax.

By ordor of the Governor Bombay, 2nd October 1945
r,,R, „' E; WILLIAMS No. t.C.(17) l-Md./45—In pursuance of sub-clause (6)
Chief Secretary to Government 0f clause 10 of the Cotton Cloth and Yam (Control)

New; Delhi, 23rd November 1945 Order, 1945, I hereby direct that notwithstanding any-
. No. 5-DC(44)/-J5—In exercise of the powers conferred by thiag contained in the Textile Commissioner’s Notification 

section 2 of tho D‘fence of India Act, 1939 (XXXV of No. T.C.(17) 1/45, dated the 30th January 1945, the
1939), the Central Government is pleasod to direct that maximum prices at which yarn manufactured in India may
the^ following further amendment shall be made in tho be sold by any dealer in tho Province of Madras shall be 
Dofonce of India Bui s, namely

In sub-rule (3-A) of rule 81 of tho said Rules, for tho 2. The maximum price per 10 lbs. of such yarn of any 
worcls in any undertaking or part thoroof’ tho following description specified in column 2 of tho Schedule hereto 
8 a 1 D9^substituted, namoly :— appended shall be the ex-factory price thereofiicrsas id by

{a) in any public utility sorvice as defined in the amount specified in the corresponding entry :
1929)11 ^ ^rac*° disputes Act, 1929, (VII of

{b) in any undertaking or part thereof. ”
RAM CHANDRA

Secretary to the Government of India

* ^

the Govern- 
is republished fo:

as specified herein.

(a) in column 3 of the said Schedule whoro yar i is sold 
by an A class dealer ;

(6) in column 4 of tho said Schedule whero yarn is sold 
by a B class dealer ;

(c) in column 5 of tho said Schedule where yarn is sold 
by any other dealer.>

3. Whero the yarn is delivered elsewhero than within tho 
town of m'nufacture, the seder may add to the miximum 
price specified in paragraph 2 the amount of the freight 
actually, paid by Mm or the proportionate part thereof as

DEPARTMENT OF SUPPLY AND TRANSPORT 
NOTIFICATIONS 

The 5th December 1945
No. 29796-S.T.—The following notification, issued by the cas0 m'0,y ^c. 

Government of India in the Department of Industries and 
Civil Supplies, is republished in the Orissa Gazette for 
general information.

Provid d that such additional charge shall not exceed 
ten annus for every 10 lbs.

Provided further that such additional charge shall bo 
shown separately in tho seller’s invoice or cash bill, and 
the total amount of the bill may bo rounded off to the 
nearest anna.

Py order of tho Governor 
C. S. JHA

Secretary to Government
Explanation—For the purposes of this notification,

“ ex-factory price ” means the maximum ex-factory price of 
tho yarn specified in the Textile Commis ioner’s Notifioa- • 
tion-No. 34-Tex- A(15)2/43, dated tho 31st December 1943 
or the contract ex-factory price thereof, whichever is less ; 
and a dealer shall be deem id to bs an A or B class dealer 
if he is certified by the Provincial Texulo Cjnnmusio.ier, 
Madras, to be such.

New D'elhi, 21st November 1945
No. 90-M(166)/45—In exercise of tho powers conferred 

by sub-rule (2) of ru’e 81 of the Defence of India Rules, 
the Central Government is pleased to direct that the 
following amendments shall be made in the Brass and 
Copper (Control) Order, 1945, and also to direct, with 
reference to sub-rule (1) of rule 119 of tho said Rules, that 
notice of this order shall be given by publication of tho 
same in tho offi. ial Gazotte of the Government of India 
and of the Provincial Governments and by the issue of 
a Press Note explaining its provisions :—

In the said Order—
(1) at the end of clause 3, the fol’owing no.o shall be 

added, namely
“ Note.—“ Light scrap ” means light gaugo scrap 

which results in a higher percentage of melting loss and 
“ heavy scrap ” means hoavy gauge scrap which results 
in a lesser percentage of molting loss.”

(2) in sub-clause (6) of clause 4, for the words 44 on 
which the price as determined according to the various

^categories and the manufacturer’s distinguishing marks is 
not stamped on them ” the words and figures 44 on which 
the price as determined in accordance with Schedule II is 
not stamped, or if the nature of the utensil does not permit 
of stamping, marked in ink ” shall bo substituted ,

(3) in sub-clause (e) of clause. 4, tho words 14 manufac
tured at Moradabad ” shall bo omitted ;

(4) at the end of Schedule II, after note 3, the following
note shall be add. d, namely

“ 4. The prices given above apply only to brass uten- 
eils. For copper utensils an additional amount of annas 
three per lb. may be charged. ”

Schedule

3 4 521

Margin in 
cases f tiling 

under 
paragraph

Margin in 
casoa falling 

under 
paragraph

Margin in 
cases falling 

under 
paragraph

Description 
(counts Groups)

Serial
No.

2(b)2(a) 2(c)

Rs. a. p. 
0 6 0

Rs. a. p. Rs. a. p. 
0 10 00 3 0Is. to and includ

ing 10s.

Over 10s. up to and 
including 20s.

Over 20s. up to 
and including 
40s.

Over 40s. up to and' 
including 50.

Over 50s.

1

0 9 00 4 6 0 15 02

0 7 6 0 15 0 19 03

0 12 0 1 8 0 2 8 04

1 3 3 2 6 6 4 0 05

J. D. KAPADIA 
Dy. Secy, to the Govt, of India Bombay, 13ih October 1945 

The 5th December 1945 CORRIGENDUM

Civil Supplies, are republished for general information. No. T.C.(17)7/45. dated tho 19th April 1945,
By order of the Governor pUbii8h0d in the Gazette of India, Extraordinary, dated 

C. S. JHA tho 19th April i945> at pago 392—
Secretary to overnmen jror the wo-ds and figures “1st February 1943” read

tho words and figures 44 1st February 1945”.Bombay, 1st October 1945
No. T.C.(32)/45—In exercise of the powers conferred 

byTclause 10 of the Cotton Cloth and Yarn (Control) 
Order, 1945, I lieroby diiect that notwithstanding anything

S. D. CHARD
Additional Textile Commissioner
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No. 29800-8 T Th f c-^e?e7^er 1945 tho retail price specified in column 3 of the S ;hedule re"
Government bf"Indin° °owiug notifications, issued bytho duced by 30 per cent of such price where tho sale is in 
and Civil SiinnHn-c the Department of Industries case lots and 25 por cent of such price whore the sale

?uppu0Sj ale tepublishod for general information, is in lesser quantities. s6
By order of tho Governor

C. S.JHA ------------ :------ :-------
n . Secretary to Government

i ,a/i i ; Bornb(*y, 4th October 1945 
sub sectionl^)^5'CG(CS)-In pursuance of the proviso to 
in2bprevft?r(2) n vCtl0n 6 of the Hoarding and Profiteer- 
19131 tT k °5.dmano^ 1913 (Ordinance, No. XXXV of 
he m © a -eTT\dlrec^ t'kat f 1 owing amendment shall 
NoSwm 1)®part?ent of Industries and Civil Supplies 
1945(125)AP(A)/44,dat«d the 28th July

In the Schedule appended to the said not’fication, in 
Item I after clause (6) “Other Watchos ” 
note shall bo inserted, namely :—■
me ,^16 hivoice price of a watch is more than
, v ncs but less than 120 francs, the seller may charge a pr 

. determined u,nder clause (6) os if its invoice price were 10J francs.”
Bombay, 13th October 1945

. ~r°‘ l/2(98)/45-CG(CS)—It is hereby notified for public 
information that in pursuance of the proviso to sub-section 
(2) of section 6 of the Hoarding and Profiteering Preven
tion Ordinance, 1943 (Ordinance No. XXXV of 1943), and 
for tho purpose of determining under clause (b) of that 
Bub-section, the maximum price which a dealer may 
charge for any a -ticle of the description mentioned in 
column 2 of the' Schedule, I have sanction--.d the addi
tion, to the landed cost of such article of a sum represent
ing the percentage of the landed cost specified in the 
corresponding entry in column 3 of the Schedule where the 
article is sold to a dealer, and in column 4 of the Sche
dule in other cases.

ASchedule

Maximum 
retail sel
ling price

No. Name and description of the articleSerial
No.

31 2

Rs. A. P.
63 0 0 
63 0 0 
53 0 0
37 0. 0 
37 0 0 
21 0 0 
21 0 0 
12 8 0 
02 0 0 
52 0 0 
40 0 0 
35 0 0 
35 0 0 
40 0 0 
35 0 0 
21 0 0 
21 0 0 
21 0 0
14 8 0 
16 8 0
15 2 0 
29 9 0 
37 10 0 
37 10 0 
17 0’0
16 8 0 
12 0 0
8 0 0 

10 12 0 
13 0 0 
9 8 0 
9 8 0 
118 0 
8 0 0 
7 8 0

15 0 0 
9 0 0 
7 8 0 
2 4 0 
7 0 0 
7 0 0 
7 0 0 

12 0 0 
15 0 0 
1G .0 0 
118 0 
13 8 0 

7 8 0
5 8 0 
9 0 0
7 0 0
8 6 0 

17 15 0 
30 8 0 
12 9 0

6 13' 0 
9 13 0

Part I—Fountain Pens
1 Parker 51-Gold Cap .. ..
2 .Parker 51-Silver Cap
3 Parker 51-Stainless Steel Cap
4 Parker Major Vacuum
5 Parker Major Vacuum Debutanto
6 Parker Junior Vacuum
7 Parker Junior Vacuum Sub-Debutante
8 Parker Sac Dufold
9 Sheaffers Crost Triumph

10 Sheaffers Triumph
11 Sheaffers Statesman
12 Sheaffers Sovereign
13 Sheaffers Lady Sheaffer
14 Sheaffers'Valiant
15 Sheaffers Vigilant
16 Sheaffers Admiral
17 Sheaffers Defender
18 Sheaffers Milady
19 Sheaffers Craftsman ..
20 Sheaffers Commandant
21 Eversharp Skyline Plain Cap
22 Eversharp Skyline Gold filled Cap
23 Eversharp fifth Avenue (Gents) . .
24 1 Eversharp fifth Avenue (Ladies ..
25 I Waterman No. 32-B ..
26 : Waterman No. 32-C ..
27 Relief No. 2
28 Relief No. 1
29 Swan No. 1
30 Swan No. 2
31 Swan No. S. M. 200 ..
32 Swan Visofil
33 Conway Stewart No. 286
34 , Conway Stewart No. 759
35 Conway Stewart No. 475 
•36 Mentmore Autoflow . .
37 Mentmore Diploma
38 j Mentmore Supreme ..
39 j Mentmore Golden Platignum
40 Raja No. 04
41 Raja No. 03
42 Raja No. 1 Liver Filling
43 Valentine No. 04
44 Onoto No. 4601/C
45 Onoto No. 5600/C 
4 Onoto No. 1332/C
47 Burnham No. 15F
48 Burnham No. 232/C 

Burnham No. 208/C ..
Savoy ...

51 Strand
52 Burnham 232-F ....
53 Waterman No. 515
64 Waterman No. 875 ..
65 Waterman No. 352
66 i Zenith No. 895
57 j Wearever, Pace Maker No. 835

! Part 1I—Mechanical Pencils
1 • Parker 51-Gold Cap Pencil
2 I Parker 51-Silver Cap Pencil
3 Parker Major Pencil
4 Parker Junior Pencil
5 Eversharp Skyline Plain Cap Pencil
6 Eversharp Skyline Gold Cap Pencil

Pa>t III—Fountain Pen Inks
1 Parker Quink 2 oz. ..
2 Parker Quink 4 oz.
3 Sheaffers Skrip 2 oz.
4 Sheaffer- Skrip 4 oz. . .
5 Other imported inks in 1A oz. packing
6 Other imported inks in 2 oz. packing
7 Other imported inks in 4 oz. packing
8 Other imported inks in 8 oz. packing
9 Other imported inks in 20 oz. packing 

10 ! Other imported inks in 40 oz. paoking

the following

ICO

Schedule

Sanctioned 
addition to 

the landed 
cost for 

determining 
the maximum 

retail price

\Sanctioned addi
tion to the landed 

cost for 
• determinibg 

the maximum 
wholesale price

Serial
No.

Description of the 
article

2 3 41

Imported Fountain 
Pens.

Imported Fountain 
Pen Inks.

30 per cent, of tho | .50 por cent of 
landed cost. | the landed 

cost.
40 per cent of the 100 per cent 
landed cost where of the landed 
the article is sold cost, 
in case lots, and 
60 per cent when 
sold in lesser 

. quant ities.

1

-2

49
50

Note—This notification applies cnly in relation to pens and inks 
of a description, other than those referred to in the notification 
No. l/2(97)/45-CG(CS), dated the 13th October 1945.

Bombay, 13th October 1945
No'. lC0(25)-AP(A)/45—In pursuance of section 9 of the 

Hoarding and Profiteering Prevention Ordinance, 1943 
(Ordinance No. XXXV of 1943), I horoby direct that tho 
notification of tho Controler General of Civil Supplies 
No 1/2(112)/4 -CG(CS), dated the 22nd September 1944 
shall be cancelled.

31 & 0^.
2i o tr
ie n o
15 9 0 
116 0 
15 2 0

0 14
1 10 «
0 14 o
1 10 «
0 7 0
0 8« 
0 11 0 
15 0
3 0 0
5 0 0

C. C. DESAI
Contlr. Genl. of Civil Supplies

Bombay, 13th October 1945
No. l/2(97)/45-CG(CS) — In exoiciso of tha powers con

ferred by clause (c) of sub-section (1) of Section 3 of the 
Hoarding and Profiteering Prevention Ordinance, 1943 
(Ordinance No XXXV of 1943), and in supersession of theVsss? »«* »*
A | ,|10 21st April 1945, tho Central Government is No. 1/2(114)/45-CG(CS)—In exercise of tho powers 
i. C pd ti direct that the m; ximum price which a doaler conferred by clause (c) of sub-section (1) of section 3 of 

p Ca8 i nrrm in r QDoct of any article specified in column 2 the Hoarding and Profiteering Prevention Ordinance, 1943 
° S heduloTiertto appe ded shall be as specified in (Ordinance No. XXXV of 1943) the C mtral Government 

tll(’ ' ^ng entry in column 3 of the Schedule. is pleased to diroct that the maximum price which a doalor
lhpC vidod that— may charge in respect of any article specified in column (1)

r\ Who e any article specified in Parts I and II of the of tho Schedule hereto appended shall bo as specified in 
t ill * is sjld to a dealer, tho maximum p.ice shall be the corresponding entry in—

Su fail mice specified in column 3 of the Schedule re- (i) column 2 of the Schedule where the sale is made to 
tb° Tl v TH Pcr o>nt of such retail piio3. a wholesale dealer ;
dUr\ Where any article spocifiod in Part III of the (it) column 3 of the Schedule where the sale is mado 

1 le is sold to a d: ale A, the maximum price shall bo to any othor dealer ; and
.

\
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Provided*that^where* ^edul? in ^ny 0rther case.

to^the^maxlmum1 ^"e °5,'®‘na' P^^nK^tho^sellr-r0 may6 add No. l/2(116)/45-CG(CS)-In exercise of the power 

< By him pnco tho aotual packing charges incurred °°nferred by clausa (c) of sub-scctiou (1) of section 3 of the
Hoarding and Profiteering Prevention Ordinance, 1943 
(Ordinance No. XXXV of 1943), the Central Government 
is pleased to direct that the maximum wholesale and retail 
prices which may be charged by a deal r in respect of 
winding wires or resistance wires shall be as specified in the 
Sohedule hereto annexed.

Provided that where the article is sold and delivered at 
a place other than at tho part of Bombay or Karach or 
Calcutta or Madras, the seller may also add to the price 
thoreof—

Bombay, 13th October 1945
s

thoPrarUclod fiUBrt^.that,wh«« the request of the buyer 
seller’s place ofat & plic0 el30w,here than at tho 
also add to tt, m°SS °r eodown of storage, he mav
actual freight frmaxlmuum F"®®’ a sum not cxoo°d>ng the 
delirery °ht f Uoh P aco or 8°do'vn to ■ the place of

Schedule

Maximum price
when saleB 

are made to 
wholesalers 

per dozen bulbs

Maximum selling 
price where the sale 

is made to any 
other dealer 

per dozen bulbs

Description
of the 
articles

Maximum
retail

selling price 
per bulb

(a) the amount of the octroi or other local cess paid in 
respect of such article or the proportionate part thereof, 
as the case may be; and

[b) the amount of freight paid for carrying the article 
from tho port to the place whore the article is delivered 
but not exceeding the freight which would be incurred 
for carrying such article from the nearest port to tho place 
whore it is delivered by the means of conveyance ordinarily 
employed for Buch purpose.

1 2 3 4
R8. A. P.

3 4 0
Rs. A. P.

3 10 0
Rs. A. P.American flash

light bulb
2*5 volts
trade
“Carlton”.

mark

!
i

Schedule

PART I

Double Rayon/Silk Covered Single Cotton Covered Doubie Cotton Covered

to (b) (c) to ; (b)(b) (c) (a) (c)Size
SWG

Importer’s 
price to 
dealers 
per lb.

Wholesaler’s 
price to 
dealers 
per lb.

Importer’s 
price to 
dealers 
per lb.

Wholesaler’s 
price to 
dealers 
per lb.

Importer’s 
price to 
dealers 
per lb.

Wholesaler’s 
price to 
dealers 
per lb.

Retail 
price 

per lb.
Retail price 

per lb.
Retail price 

per lb.

Rs. a. p. Rs. a. p. Rs. a. p.Rs. a. p. Rs. a. p.

1 1 6 
1 1 9
1 I 9

Rs. a. p. Rs. a. p. Rs. a. p. Rs. a. p.

14 0 
1 4 3 
14 6

I0 1 0 6 
1 0 9
10 9

113 0 
1 3 6 
1 3 6

1 3 ;
1 6

12 3 
1 2 6 
12 9

7 18 1 1 9
9 1 1 0 

113 
13 9

12 0 
1 2 3
1 4 9

1 3 9 
1 4 0 
1 6 9

1 2 0 
1 2 0 
1 4 9

1 3 0 
1 3 0 
16 0

14 9
14 9 
18 0

10
11

14 0
1 4 6
15 0

12 1 5 0
15 9
16 3

1 7 0 
17 9 
1 a 3

1 5 0 16 3 
1 6 9 
1 7 0

18 3
1 8 9
19 3

13 1 5 6
14 1 5 9

1 5 6 
1 6 3 
18 3

16 9 
1 7 6 
1 9 6

18 9 
1 9 9
1 12 0

15 16 9 
1 7 3 
1 0 9

1 8 0 
18 6 
1 11 3

1 10 3 
1 10 9 
1 13 9

2 0 6 
2 9 3

2 10 0 
2 13 3

2 4 616
32 7: i7

2 12 3 
2 13 9 
8 0 9

3 0 6 
3 2 3 
3 5 3

0 1 9 3 
1 11 6 
1 12 6

1 10 9 
1 13 0 
1 14 0

1 13 8
1 15 9
2 1 0

2 10 1 11 0 
1 13 3 
1 15 0

1 13 0
1 14 9
2 0 9

18 1 15 9
2 1 9 
2 3 9

62 1119
32 1420

3 2 3 
3 6 9 
3 8 0

3 7 0 
3 12 0 
3 13 3

2 0 9 
2 3 0 
2 8 0

2 3_ 9 
2 6 3
2 11 9

2 0 9 
2 4 6 
2 10 0

2 3 6 
2 0 0 
2 12 3

9 1 15 0
2 13 
2 6 0

2 5 9 
2 10 0
3 0 6

2 3621
03 422
33 523

2 13 0
3 2 6 
3 5 3

2 15 3
3 5 3 
3 8 0

2 9 3 
2 13 9 
2 16 3

2 13 3
3 2 3
3 3 9

3 9 6
3 12 6
4 1 0

3 15 0
4 2 3
4 7 3

2 7 3 
2 11 6 
2 13 0

3 3 9 
3 10 3 
3 13 3

93 624
25 63 9

93 1326
3 12 6
4 1 0
6 5 6

3 9 6 
3 13 9 
6 1 3

3 5 3
3 8 0
4 9 6

4 2 3 
4 7 3 
6 13 6

4 5 6 
4 8 3 
4 12 9

4 12 0 
4 16 3 
6 4 0

3 2 6
3 5 3
4 6 0

3 10 3 
3 13 3 
5 0 6

04 227
94 428 •
04 929

5 9 9
6 6 0 
6 7 9

5 14 3
6 10 3 
0 13 0

6 10 6 
6 4 3 
6 10 6

6 7 3
7 4 3 
7 7 6

5 2 6
6 11 6 
6 13

6 8 9 
6 13 6 
6 7 3

4 14 6
6 7 0 
6 12 6

6 1 0 
6 6 6 
6 14 3

4 13 0
5 1 3

30
31 96 932

7 8 9
8 1 6 
8 16 0

7 3 0
7 11 3
8 8 0

8 4 3
8 13 9
9 12 6

6 13 0
7 11 9
8 4 6

7 7 6
8 7 6
9 1 0

6 8 6
6 13 0
7 8 9

7 2 6
7 7 6
8 4 3

6 7 9
7 6 9 
7 14 0

00 333 96 734 7 3 035
10 0 6 
11 2 0 
12 15 6

9 8 9 
10 9 6 
12 6 6

10 15 9
12. 3 0
14 3 3

9 9 0 
11 3 0 
13 0 0

8 11 9
10 3 6
11 14 0

9 10 9
11 1 3
12 8 0

8 6 0 
9 11 6 

11 4 9

8 13 3
10 1 9
11 6 6

68 630 9 10 0
10 13 9

37
38

10 5 9 
18 6 0

15 9 8 
17 8 0

17 14 9 
20 2 0

16 14 0 
18 14 9

14 8 6
17 4 6

14 6 6
16 0 3
17 0 9

13 13 3
10 7 3

13 2 6
14 10 0
15 14 6

312 8 
13 14 
15 2

39 940 3 • K
41

19 13 0 
26 9 3
30 3 0

18 2 0 
24 4 3 
27 9 0

31 3 3 
43 0 0
66 1 0

017 4 
23 1 
20 4

• •42 943 0 • •
\ 44 37 7 3 

47 1 9 
71 4 0

• •032 9 
40 16 
61 16

45 346 347

h
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. PART II

Enamelled and Adhesive Paper Covered' Enamelled Enamelled and Single Cotton Covered

(a) (b);
(®) .(b) • (c)(b)(c) ' <c>(a)Sir.o ' 

SWC.
Importer’s 

price . 
to

dealers 
per lb,

Wholesaler’s 
price 

to
dealers 
per lb.

Wholesaler’s
price

'Importer’s
price

to
dealers 
per lb.

Wholesaler’s
price

Importer’s
price

to
dealers 
per lb.

Retail 
price 

per lb.

Retail 
price 

per lb.

Retail 
price 

per lb.
toto

dealers 
per lb.

dealers 
per lb.

Ra. a. p. Rs. a. p.Rs. a. p. Rs. a. p.Rs a. p.Rs. a. p. Ra. a. p.Rs. a. p.Rs. a. p.
8 18 9 

1 9 3
1.9 3

y 1 12 _9 
1 13 3
1 13 9 
1 14 0
1 15 0

Q 1 15 3
2 2 0
2 3 9
2 7 0
2 10 0 i
2 11 9 1
2 15 0
3 3 9
3 6 3
3 10 3
3 15 0 |
4 4 0
4 8 6
;6 13 -6
6 7 3
7 0 9
7 7 6
8 4 3

. 9 4 .6
9 12 6

10 6 0 
12- 0* 0 
14 0 0 
17 6 3
20 8 9

16 9
1 7 0
1 7 .0
1 JO 3 
1 10 9 

. 1 11 3
1 11 6
1 12 3
112 6

. .1 15. Q
2 0 9
2 3 6
2 6;; 6 
2 8 0 
2 110
2 15 3

„3 0 ~ .9
3 5 3
3 9 6
3 14 0
4 2.3
5 5 6 
'5 14 3
6 7 .0
6 13 O'
7 8 9
8 7 6
8 15 0

.97 6
10 15 3 
12 12 6 
16 13 3 
18 12 3

1 6 6 
1 6 9
1 6 9
1 9 0
1 9 3
19 9 
1 10 0 
1 10 9 
1 11 0 
1 13 6
1 15 0
2 1 9
2 4 6;
2 6 0
2 8 9 |
2 13 O'
2 14 3
3 2 6
3 6 9
3 110 
3 15 0 
6 1 3 
699
6 2 0 i
6 7 9.
7 3 0
8 10 
8*8 0 
9 0 3

10 6 9 
12 2 9 
15 1 a'
17 13 9

9
10 1 . .‘ 11 

: 12
13 :..... Hr A 3 ,0 

1 3 0
1 3 3 
1 3 9
1 4 0
1 4 9
1 5 0
1 6 9
1 6 3
1 6 6 

— X .7.. 3. 
1 7 6

- -18 3 
1 8 6 
1 9 0 
1; 10 3 
1 11 0 
1 12 0 
1 12 6 
1 13 9 
1 :14 3
1 :15 3
2 10 

------2- 3 0
2 4 6
2 8 9 
2 11 6
3 15 0
4 6 0
4 14 6 , 
6 2 0 
7 3 0
9 14 3 

14 5 9

1 4 0 1 8 3
18 6 
19 9
1 10 3
1 12 6
1 14 6 !
2 0 9 1
2 0 3 ‘ 
2 4 6
2 8 9
2 10 0

„ 3 10 
- 3 5 0

3 11 0
3 15 0

; 4 6 0
4 14 6
5 5 6
5 110
6 6 0 
7 3 0
7 113
8 5 0

1 9 6 ! 9
16 0 1 
1 6 0 
1 6 3 i ’
1 6 9
1 7 0
1 8 0 
1 8 3
19 3 
1 9 9
1 10 0 

18 6.. 1 10 9
1 8 9
1 9-6 
1 9 9
1 10 3'
1 11 9 j
1 12 6 
1 13 6 
1 14 0
1 15 3
2 0 0
2 1 0 
2 2 9 
2 4 9 
2 6 6 
2 11 0 
2 13 9
4 2 3
4 9 6
5 2 6
6 7 0
7 8 9

10 6 3 • II 6 0 
-16 1 3 i

1 12 0 
1 12 3 
1 13 0
1 14 3
2 l 0 
2 3 3 
2 5 9 
2 8 3 
2 10 0 
2 15 0

15 11 4 1 90
16 1 ' 4 1 11 83
17 1 4 ll 99 !18 1 5 1 14

2 0
00 I19 1 6 0 3

20 1 6 2 23 6 I'21 1 7 2 40 9122 I 1 7 6 2 6 6! 
2 11 0 :
2 12 3
3 3 6
3 8 0-
3 14 0
4 2 3
4 9 6
5 2 6
5 10 0
5 15 9
6 10 3
7 8 9
8 1 6 
8 119

23 1 1 7 9
1____24. 3 9 tt!25 1 11 3

1 12 0 
1 12 3 
r 12 9 
1 14 3
1 16 3
2 0 3 
2 1 0 
2 2 3 
2 3 0 
2 4 0 
2 6 0 
2 8 3 
2 10 0
2 15 0
3 2 3
4 8 6
5 0 6
5 10 6 
7 0 9
.843

.3 8 (
3 13 3
4 4 0
4 8 (j
5 6 6
6 10 6 
6' 2 6
6 8 9
7 4 3
8 4 3 
8 13 9 
0 9 0

I26
27
28
29,
80'
31

.32 !
33
34.
35'
36
37
38

■r; so-
40.

1- - ‘41; 
: 42.

43 *■• *
Hi44

f* -45- 
46 ;

d47 .
L .. r
i-.;16 8 3

PART III
' *7F

Bare Resistance Wires “ Eureka M «( Advance and similar «, Bare Resistance Wires f‘ Nichrome ” and similar
4:

' '(by' (a) - - * (c) • (a) (5) (c)
Importer’s 'price to 

dealers per lb.
Wholesaler's price 
to dealers per lb.

Ratail price per lb. Importer’s price to I Wholesaler’s price to 
dealers per lb. I dealers per lb.

Retail prioe per lb.,
i

il c

Rs. Rs. a. p.Rs. a. p, Rs. a. p. Rs. a. p.a. p. Rs. a. p.

" ft) * 8 0 0 
8 3 0
8 7 0 
8 8 0 
8 12 '0 
8 12 0
9 0 0 
9 0 0 
9 6 0 
9 12 0

10 4 0
11 4 0 
11 12 0
12 12 0
13 6 0
14 6 0
15 8 J 0
16 14 0
17 12 0
18 0 0 
18 14 0 
20 4 0 
20 14 0 
23 ’ 8 0

: 23 12 0 
25 4 0 
27 ' ‘2 0 
29 *1*4 0 

• 32'8 0 
: 35 15 0 

37 ‘1*4 0

8 6 
8 9 
8 13 
8 15

6 9 3 3
91l\ : 9 ; 6 9V 3 6 9

3 6 9 
3 5 9
3 6 9 
3 6 9
3 8 9 
3 9 9 
3 12 0
3 15 0
4 13
4 2 3 
4 "4 8 
4 7 6

,4 10 9 
4 13 9 
6 3 0 
6 4 0 
6 8 3
6 14 6
6 3 9 
6 8 0

"6 14 3
7 '3 6 
7 10 0 
8* ‘5 6 
9 ' ‘0 0

10 14 6
11 13 0 
12’1I 9

3 10 9 
3 10 9 
3 10 9 
3 12 0 
3 12 0 
3 14 3
3 15 3
4 1 9
4 6 0 
4 7 6
4 8 6'
4 10 9
4 14 3
5 19
5 5 3
5 11 0
6 12 0
6 0 9 
‘6 7 6
6 13 3
7 2 0 
7 8 9
7 14 6
8 6 6
9 2 3 * ’ 
9 13 9 '

11 15 0"
12 16 0 
13 16 8

.330 
3. 3 0 
3 3^ 0’ 
3 4 0 
3 4 0. 
3 6 0
3 1 0 
3 9 0 
3 12 6.
a 14 0
3 15 04 1 °4 4 0 
4 7 0
4 10 0 
4 15 0 
6 0 0 
6 4 0. 
6 10 0 
6 16 0 
6 3 0 
6 9 0"
6 14 0 

<740
7 15 0
8 9 0 

10 6 0
11 4 0
12 2 ‘0

912 . 9 11 3
0;; Vie 9 12 

10 1 
10 1
10 5 

.10. 5 
10 12
11 3 
11 12
12 15
13 8
14 10
15 6 
16. 8 
17 13
19 6 
20. 6
20 11 
21 11
23 4
24 0 

-27_0
27 5 

. 29 . 0 
81 3 
34. :5 
37 6

.41 5 
43 9

6
9 3 014 ! 0! 9 3 0

; 16 . 
. 17

0
9 7
e 7
9 13

10 4 
10 12
11 13
12 5
13 6
14 0

; 15 1
16 4
17 11
18 10
18 14
19 13
21 4
21 14

. 24 11 
24 15 

- 20 8 
28 7 
31 6

' 34 2
87 U 

.39 12

3 9
3 9
6 618
0 6 ..19
3 9 .20
0 0 _21

i2 6 3
! 3 9

3
0 .

23 924 6/ 26 G 828 6 627 3 9
3

28 .629 3 6: 0 8 9f31
, 32 -

; 9 3V! P. . 6 .33 0 034 i 3 9 .. . 
^ :
9 ,

35 9
36.. 0 . \37 0 038 Q 339 6 040 • 4*

—t-.i-

C. c. DESM '
Joint Secy, to Govt, of India

!
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No lm via ^6W Delhi, 8th October 1945 (2) It shall come into force at once.
Rn.h-ri' la /o"\ f TIn 0X0rci80 of the powers conforrod by 2. Amendment of section 2, Ordinance XXXV of
q, V l /» °* ru e °f tho Defonco. of India Rule;, fcho 1943—In clause (c) of section 2 of the Hoarding and Pro-

4 flirtko^ernmont is pleased to direct--that'the following titeering Prevention Ordinance, 1043 (hereinafter referred
Orl 61 in?*: ' men'^ be made in the Footwear Control to as the said Ordinance), for the words “the Deputy

T ei«J 1 i’ nnm©ly •— Controller-General or Assistant Controller-General" the
n Schedule Ilf annexed to the said 0;dor :— words “any Deputy Controller-General, Assistant Controller-

\&) In 1 arts A, B and C, in column 4 “material" against General, or. Deputy Assistant Controller-General' shall bo 
-jpe No. SB for the existing words •-V.with-.or without -substituted, 
uede thovods “ with or without suede or Nubuek.” r 3. Amendment of section 5, Ordinance XXXV of

fix sPb8titutedv ' • 1943—For clauses (a) and (b) of section 5 of the said Ordi-
(o) For the ontries in column 6 against types speoiuod nance, the following shall be substituted, namely: —

Dolow the following entries shall be substituted :— • "(a) no dealer shall have in his possession at any one
In Part A—• time a quantity of any article in which he de&ls exceeding—

(i) if he was in business in the year 1939, one-quarter 
of the total quantity of that article held by him in the course 
of that year, or

(ii) if.he was not in business in that year, the total 
quantity of that article sold by him in the course of any

7 6 0 6 10 0 ‘ period of four consecutive mofiths after that year, or
5 13 o 4 7 0 (m) in either case, such greater quantity as the Con-

New Delhi, 8lh October 1945 ' ■ troller-General or other officer empowered in this behalf by
.-X°- 1(1 )F/45-*— Corrigendum—-In the Notifica<ion of tho the Central or the- Provincial Government may by general

Governm-mt ef India in tho Depar.ment'of Industries and or special order specify ;
Civil Supplios No. l(l)F/45, dated the 29th September - (b) no producer shall have in his possession at any one 
-19^5, published in the Qa-eUd’of" 'India, dated the 29th time a quantity of any article which he produces exceeding— 
Soptember 1945 :— ** (i) if he was in business in at least one of the-years

I. In the proviso to sub-cla'uso (a) of clause 2 the word 1940, 1941 and 1942, one-quarter of his total production of
Shrowii " should be read as “ shown that article during that one of- the .said three years in which
II. In Schedule III—- his production of the article was greatest, or

.'(&) In Part B :— . (u)- if he was net in business in at least one of the said
’(»') The existing entries in column fi against typo No. 2 B three years, the-total quantity of that article produced by 

under “• Boys ’ sizes 11-T " should be r ad as “ Rs. 6 him in'the course of any period of four consecutive months
{ii) The existing entey in’column 6 agi i.ast type No. 8 Q after the year 1942, or 

undoc “ M id’s sizes 10-1 " should be read as “ Rs. 3-3-0,ir. («0 m either case, such greater quantity as the Con-
(iii) Tin word “ eel h "11 column 4 against typo No. 12 troller-General or other officer empowered in this behalf by 

under-" Soles-and Heels "-should bo read as “ heels the Central or the Provincial Government may by general
(6) In 1 art C :_ Dr PPe°ial order specify ;

/ (t). Under column 6 on pa<m 1318 of the notification the (c:) no producer shall have in his possession at any one 
words “ Yohths ’ ^i^bs 2 5" should be read” asYoiiths ’ *ime. a quantity of -rnv article used by him as raw material 
idze8 2-4 ’ * in his business exceeding the quantity thereof sufficient for
' (ii) The exiting words “ riveted insoles or iron la ;ts’’ the production of the maximum quantity which he may
•against type No. 3C under column 5 “ process " should be have m his possession under clause (b) of the article for
read as “ rivotel insole; on iron lasts ”. th® Production of which it is required as raw matenah

' (m) The existing word “ strfferner ” against type No. 8A Amendment *\ecJ?on -V Orumance XXXV 01
under column 4 “Insole or Banwar ” should be read as 1943-In section 6 of the said Ordinance after sub- 
j'c, . -f*p »» section (o) the following sub-section shall be inserted,

. (tr) Tne oxisting entry against type No. 9A under , ... ,
coumn 2 “style” should be read as “Special type (3A) For■shepurposesref this section the landed cost of
infant i \ obildr/.’s, boys ’ and Youths ’ footwear ??* 'mP°Fted “+>«>« sh'U % hereinafter provided, be

(a) The existing entry in column 6 against type No. 9 D the cost thereof to the importer, that is to say. the sum «f_
u d -r “ Youth, ’ sizes 2-5” should be read (i) the price of the article charged by tne exporter in

* P Q 14 0 " * ' the country of origin ;
a9 ■ /• 4. • __ „ a n„n:nof (i7) freight, marine and war risks insurance and oth^r

M T!‘6 ; XlSu?gu-en T,0S intrn 15 ” and “ Tndian charges, incurred in respect of the article up to the time 
No. U C under “ Indian sizes above 15 and Indian » ;t . delivered to‘ the transit eheds a‘t the port ^
Sizes 12-14J- " should be read as Rs. 4-7-0 and F ■
“Rs. 3-10-9 " respectively. " ’

8 A 6 14 0 
4 10 0

6 6 0 
3 9 08B

In Part B—
8 \ 6 8 0 

4 6 0
6 0 0 
3 5 08 B

In Part C—
8. A

. 8 B

H AHMED («0 the amount of duties payable on the importation
Dy. Secy, to the Qovt. of India provided that if. in tho opinion of the Controller-General, 

Tho 5th December 1945 there is substantial disparity--
No. 29802-S.T.—-The following amendment (Ordinance between the landed cost so determined of the article

^ No. XLIII of 1945) to the Hoarding and Profiteering Pro- an(j ^e landed cost, of any other similar article, or 
^ vention Ordinance, 1943 (Ordinance, No. XXXV of 1943), is (5) between the consideration for the sale of the article

republished for general information. / ^ : computed on the basis of its landed cost so determined and
By order of the Governor the maximum price fixed under this Ordinance at which 

. C. S. JHA 
Secretary to Government

l

!

any other similar article, whether imported or not, may 
be sold,—
the Controller-General may, in making a certificate referred 
to in sub-section (3) in respect of the article, take such 
disparity into consideration and fix the landed cost of the 

) article at puch amount as he thinks equitable.
5. Amendment of section 10. Ordinance XXXV of 

ORDINANCE 1943—In section 10 of the said Ordinance—
. t , attend the Hoarding and Profiteering Prevention -(a) for the heading and sub-section (l) the following 

furtliei Ordinance’, 1943 ' { shall be substituted, namely: —
W - fas an emergency has arisen which makes it neces- “Memorandum oj sole to be given—(1) Every dealer or 
WffbR- - to - amend • the Hoarding and Profiteering producer selling am articles to any person, whether a dealer 

sary R\r ^ Ordinance, 1943 (XXXV of 1943), for the or a consumer or otherwise, shall give to the purchaser 
Prevent! r - aftgi- appearing ; • or before the time of delivery of the articles a memorandum
purposes i p :*n exercise of the powers conferred by containing. the particulars of the transaction prescribed 
’ Now, Tm. Q^VerIyment of India Act, as set, out in tho under sub-section (2): 
section teo • ^ Government of India Act, 1935 Provided that where the total amount of the purchases
Ninth bche u ^ Governor-General is pleased .to make at tho transaction is less than ten rupees it shall be obli- 
(26 Geo. o, c. ' Ordinance:— gatory to give such memorandum only if the purchaser so
*nd Porigtme and commencement-(l) This Ordinance requires.

fe Called 'he Hoarding^and ■ Profiteenng .Prevent,cn 
(Amendment) Ordinance, 1«5-

CtOVKRXHENT OF INDIA 
Dkgislativk Departmknt 

New Delhi. 17th November 1945 
ORDINANCE.No. XLIII of. 1945 1 I

AN

•*
I I

(6) in sub-section (2) for the words “cash memorandum’' 
the words “memorandum, and different particulars may be

i



436
THE ORISSA GAZETTE, DECEMBER 14, 1945 PART IV

*
shoU'bo'lubttituted11601 °£ dltferent classes °£ transactions" The 5th December 1945 .........r

^ . No. 29804-S.T.—Tho following notifications, issued by the
, jAmendment of section 12, Ordinance XXXV of Government of India in the Department of Industries and 
lyid In sub-section (1) of section 1*2 of the said Ordi- Civil Supplies, are republished in the Orissa Gazette for
rpni?£l» ?la.Vs® (fl) the words "in such manner as he. may general information, 
lequire shall be added.
1 q7iQAn?,endn!ent ,of section 14- Ordinance XXXV of 
iy4d—In section 14 of tho said Ordinance—

(ci) after the words

A
By order of the Governor 

C. S. JHA
Secretary to G jvernment

in a Presidency-town" tho brackets, Ajmer, 20lh October 1945
^vords and figures "(including in the case of the Presidency- No. CYC-118—In exorcise of the powers conferred by 
town of Calcutta, the'suburbs of the town of Calcutta as sub-clauso (6) of clause 10 of the Cotton Cloth and Yarn 
defined in the notification for the time bein° in force under (Control) Order, 1945, read with tho Textile Commis^ 
section 1 of the Calcutta Suburban Police Act, 1806)" shall sionor’s notification No. T.C.(29)/45, datod tho 17th Soptem- 
be inserted ; ’ ber 1945, I hereby direct that the maximum wholesale

«SSSr 7 W T Ta‘p>; ss.43?5SMUu2a&. «* °"" doled the 1st February 1915, made by . do.le,
t on business withm the Province of Ajmer-Merwara shall be

8. Substitution of new section for section 14A, the ex-factory price of the cloth, increased :
Ordinance XXXV of 1943—-For sec.tion 14A of the said (1) where the sale is made by a primary wholesaler, by 
Ordinance the following shall be substituted, namely:— 6 J per cent of that price in tho case of cloth manufactured

“14A. Summary trials— (1) Notwithstanding anything within the Provinco of Ajmer-Merwara, and by per cenH 
contained in section 260 of the Code of Criminal Procedure* °f that Price in tho caso of any other cloth ;
1898 (V of 1898), a Magistrate empowered to act under that (2) whcie th® sale is made by any ofchor wholesaler, by 
.section may try any offence punishable under this Ordi- 10 per cent of that price in the case of cloth manufactured 
nance in' a summary way under the provisions of Chapter in tho Province of Ajmer-Merwara, or by 11J per cent in 
XXII of the said Code, and shall so trv any such offence case any oUier doth.
unless he is of opinion that in the event of the offence being Explanation—For the purposes of this notification “ ex-
proved a sentence which ho is empowered under that facfcory Pr‘ce ” bas the same meaning as is attributed to it ^ 
Chapter to impose would be insufficient. ’ . in thc Texfcil* Commissioner’s notification No. T.C. (17)/45,

dated the 1st February 1945 ; *‘ primary wholesaler ” 
moans a dealer who purchases- cloth from a dealer who 
purchased it directly f. om a manufactun r ; “ wholesaler ” 
means a dealer other than a primai y wholesaler who ordi
narily soils cloth to other dealers.

* < *

(2) Notwithstanding anything contained in section 362 of 
the said Code, a Presidency Magistrate trying an offence 
•punishable under this Ordinance shall not record the evi
dence or frame a charge unless he is of opinion that in the 
event of the offence being proved a sentence against which, 
in accordance with the provisions of sections 404 and 41L 
©f the said Code no appeal lies, would be insufficient.

ABDUL MAJID KHAN
Yam Commissioner, Ajmer-Merwara

Karachi, 10th November 1945Provided that, where at any subsequent stage of a trial 
commenced in accordance with this sub-section, it appears 
to the Presidency Magistrate that in the event of the offence by sub-clause (b) of clause 10 of the Cotton Cloth and 
being proved such sentence as aforesaid would be insuifi- Yarn (Control) Order, 1945, read with the Textile Commis- 
cient, he shall recall any witnesses who may have been sioner’s notification No. T.C.29/45, dated the 17th Sep

tember 1945, I hereby direct that tho maximum wholesale

No. D.C.S. Sd./45—-In exercise of the powers conferred

examined and proceed to rehear the case in the manner 
provided in the said section 362 for a case in which an price of cloth in relation to a sale described in clause (3) of
appeal lies. the Textile Commissioner’s notification No. T.C.(17)/45,
: '(3) Notwithstanding -anything contained in section 520 dated the 1st February 1945 made by a dealer-carrying on
of the said Code, no decision of a Court to try any offence business m the Province of Sind shall be the ex-factory
punishable under this Ordinance otherwise than in tho Prlce of that cloth mcreasod by 
summary manner provided by this section shall be valid (i) 8 per cent of that price when the sale is made by
ground on which to make an application under .that a primary wholesaler

(n) 11 per cent or that price when the salo is made by 
sec,'ion. any wholesaler.

Explanation—For the purposes of this notification “ ex
factory price ” has the same meaning as is attributed to it

9. Amendment of section 14B, Ordinance XXXV of 
.] 943—In section I4B of the said Ordinance—

(a) in sub-section (2) the words “by the Controller-Gene- in the Textile Commissioner’s notification No. T.C.(17)/45,
ml” shall be'omitted ; dated the 1st February 1945; “primary wholesaler”

(b) for sub-section (3) the following shall bo substituted, means a dealer who is appointed as such by the Director of
lamelv'_ Civil Supplies; “wholesale dealer means a dealer who

“(3) For.the purposes of section 6 a certificate signed by ordinarily sells cloth to other doaleis. 
or under authority from the Central Government or the 
Control lei*-General or an officer authorised in such behalf 

- under section 14D, as to the landed cost of any article shall 
be conclusive proof of that landed cost and shall not lie
called in question on the ground that the said landed cost No. P.T.C.Pr./45—In exercise of the powers conferred 
was not determined in conformity with the provisions of by sub-clause (b) of clause 10 of the Cotton Cloth and Yarn 
sub section (3A) of section 6." (Control) Order, 1945, read with the Textile Commissioner’s

10. Insertion of new section 14D, in Ordinance notification No. T.C.(29)/45, dated the 17th September
XXXV of 1943—After section 14C of the said Ordinance 1945, I hereby direct that the maximum wholesale price of 
the following section shall be inserted, namely:— cloth in relation to a sale described in clause (3) of the

‘‘14D. General powers oj Central Government—The Textile Commissioner’s notification No. T.C.(17)/45, dated 
Central Government may— the 1st February 1945, and^ made by a dealor carrying

(a) exercise all the powers of the Controller-General on business in the North-West Frontier Provinco shall
under this Ordinance ; bo tho ex-factory price cf such cloth increased by 10 per

(b) authorise anv officer to exercise all or any of the cent thereof ; provided that where the buyer is a dealor
Mowers of the Controller-General under sections 0, 7 and ordinarily selling in retail and the cloth is delivered to him
q\ and sub-section (1) of section 11.” at his place of business, being a placo within any of the

11 Amendment of section 15, Ordinance XXXV of areas specified in column 1 of the table bolow, the seller
icMq___In section 15 of the said Ordinance, after the word may make any additional charge of a sum equal to tho
‘‘Povornment" the words, brackets, letters and figures "or percentage of tho ox-factory price specified in tho
Muthorised for any purpose under clause (b) of section 14D" ponding entry in column 2 of that tablo.
shall be inserted. w Explanation—For tho purposos of this notification “ ex- >

WAVELL ^ factory price ” has the sarno meaning as is attributed to it
Viceroy and Governor-General in the Textile Commissioner’s notification No. T.C.(17)/45

dated tho 1st February 1945 ; and “ wholesalo dealer *• 
me ms a dealer who sells cloth to other dealers.

B. R. PATEL 
Director of Civil Supplies, Sind

Peshawar, 10th November 1945

eorres-

>

G. II. SPENCE 
Secy, to the Govt. oj India
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Table Provided that where the seller’s place of business is 
more than 50 miles from any plaoe where the publisher 
has a place of business or sales agent or local representa
tive, the dealer may, in addition to the publisher’s price 
thereof, charge a sum equivalent to 6£ per cent of the 
publisher’s price, and in that oase this additional charge 
shall be shown separately in the cash memorandum :

Provided further that the abovo proviso shall not apply 
to the publications of Messrs. Williams Collins Sons and 
Co many, Ltd., Bombay.

B. In the case of any United Kingdom publication, the 
publisher’s price converted into Indian curroncy—

(i) at tho rate of 12 annas to the shilling if it is a book 
of fiction published in the Colonial Edition,

(n) at the rate of 15 annas to the shilling if it u any 
other type of book, and

(in) at tho rate of rupee one and annas two to tho shill
ing if it/ is any publication other than a book.

C. In the case of any American publication, the pub
lisher’s price converted into Indian currency—

(i) at tho rate of R,3. 4-12-0 to .the dollar if it is a book,

ll -4 2
I

I. North Waziristan Agonoy :

(1) Miranahah Subdivision

(2) Razmak Subdivision

(3) Dattakhol Subdivision 
. (4) Spimvam, Subdivision

II. South Waziristan Agency

III. Kurrum 'District :

(1) Parohinar Subdivision

IV. Malakand District i

(1) Malakand Subdivision

(2) Dir Subdivision 
■ i- (8) Swat Subdivision ..

(4) Chitral Subdivision 
V. Hazara District :

(1) Haripur Tehsil

(2) Mansohra Tehsil .. ,

: (3) Remainder of Hazara Dist- j 
rict. i

3 5/10 
3 49/64 
3 49/04

3*

5*
i
\

4 3/10

I4 1/10

5 9/10 
0 9/16

and
<(ii) at tho rate of Rs. 5-8-0 to the dollar if it i3 any 

publication other than a book.
2. Where a d-jaL-r. carries on business at a. hill station 

specified in Schedule II to the Government of India, 
Department of Industries and Civil Supplies,, notification 
No. F-22( 101)-AP/44, dated the 10th June -1944, the dealer 
may charge in the case of any United Kingdom .or 
American publication an additional sum not exceeding 
5 per cent of the publisher’s price converted into Indian 
currency at the rates given above.

I
i13$ I

I
3 5/10 
3 17/32 
3 15/32

A -
! t

R. A. MAHAMADI 
Deputy Secy, to the Guvt. of India

The 7th December 1945
No. 300S2-S.T.—The following notifications, issued by 

the Government of India in the Department of Industries 
and Civil Supplies, are hereby republished for general 
information.

i
VI. D. I. Khan District : 

(I) Tank Tehsil 4 3/10 
4 1/16(2) Remainder of D. I. Khan 

District. .

• VII. Peshawar District .. ' 3*
By order of the Governor

C, S. JHA
3£VIII. Mardan District. 

IX. Banriu District 3 h Secretary to Government 
New Delhi, 24th November 19453iX. Kohat District

• No. 308-PA 1^82)/44—In exercise of the powers conferred 
by sub-rule (2) of rule 81 of the Defence of India Rules, 
the Central Government is pleased to direct that- the follow
ing further amendment shall be made iri the Paper (Prices 
of Imported Paper) Control Order, 1944, namely: —

In the Schedule appended to the said Order, to the 
entries under Part C, the following eo.tries shall be 
added, namely: —

T. A. F. NOBLE 
Provincial Textile Commissioner 

North-West Frontier Province 
The 5th December 1945

E\Jo. 2980S-S.T.—The following notifications, issued by tho 
Government of India in the Department of Industries and 
Civil Supplies, are republishod in the Orissa Gazette for 
general information. Rs. a. p. 

2 1 0By order of the Governor ‘Charles Martin’ extra strong watermarked 
C. S. JHA paper (thick) substance.

‘Charles Martin’ extra strong watermarked 
paper (thin) substance.

New Delhi, 24th November 1945 
No. 30S-PA(151)/45—F.n exercise of the powers conferred 

by sub-rule (2) of rule 81 of the Defence of India Rules, 
the Central Government is pleased to direct that the. follow
ing further amendment, shall be made in the Paper (Prices 
of Imported Paper) Control Order, 1944, namely: —

In the Schedule appended to the said Order, to the 
entries under Part A, the following entries shall be 
added, namely: —

Secretary to Government 2 2 11
Bombay, 10th November 1945 

No. l/2(122)/45-CG(CS)—In exercise of the powers 
conferred by clause (c) of sub-section (1) of section 3 of
tho Hoarding and Profiteering Prevention Ordinance 19 3 

^(Ordinance No. XXXV of 1943), the Central Government 
is pleased to direct that the maximum price which a dealer 
may charge in respect of woollen cloth, of the following 
descriptions, namely, British Govoi'nment’s stock' RDW 
mixfc'ured.coloured worsted serge 56-58" width, 13-14 ounces 
in weight per yard, shall be at the rate of—

(1) Rs. 15-11-0 per yard when sold to a dealer ordi- '
narily selling such' cloth wholesale ;

(2) Rs. 16-7*0 per yard when sold to any

. Rs. a. p.
'Bond paper containing 50 per cent rag 

watermarked 4 4 Kne bworth ’ ’.
Ledger paper containing 50 per cent rag 

watermarked “Cheddar Valley’’.

1 5 0
. , other
dealer ;(3) Rs. 18-8-0 p r yard when soid to any other person 
fct Bombay, Calcutta, Karachi or Madras and Rs. 19 in 
other places.

Bombay, 10th November 1945 
No. 1/2(96)/45-CG(C3)—In exorcise of the powers 

comerred by clause (c) of sub-soction (1) of section 3 (Mo mar? q y tl r n •OI the Hoarding and Profiteering Prevention Ordinnoe, Govornmout'o/India h The'1f'lot^C;ltion. issued by the
1943, and .m supersession of tho notification of the Govern- TOTiuhy,^^ f° „d:ia, the P°par&ment of Supply iswont of India in tho Department of Industries and cTvil P °d f0r gone/al “Nation. PP y’

Supplies, No. l/2(I47)/44-CG(CS), dated tho 16th Decern- order of tiie Governor
her 1944, tho Central Government is pleased to direct S. JHA
that, with effect from tho 1st Decomber 1945, the maximum N.*n o t * xr Secr,etary to Government
price which any dealer may charge for any book magazine No ma ^ 1st November 1945
pamphlet, periodical or other publication not being itnows’ of the Iron and StoeWfvlt °l 'ft p?viaion8 of eIai>so 7 
paper, shall be as follows ° h Z (Z. , , on'1 (</°?tro1 of Production and Distri-

A. In the case of any Indian publication, tho publisher1 tion of the Government of iXThTth °n ‘h° Dotific£1-
Ci.il S.pp5“N„“lafe.^-«

1 5 O'’

J. D. KAPADIA
Deputy Secy, to the Govt, of India

The 7th December J945

A.

prioo :
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the 12th May 1945 the (Wn^.i rahore, 14th November 1945
saido’rd6 thv,atilth° pr0vie*ons of clause” 4 and 5 PoTtho No. A.D. CS(Pb)/45-In exercise of tho powera con-

tbodiaposalby any Sno'"stockholder1V et^rU^«on°nSt September 1945, I hereby direct that the maximum "whole, 
‘■'emg a producer to any one consumer of iron or stool, of sale price of cloth in relation to the sale described in clause 
any category specified in column 1 of tho Statement here- (3) of the Textile Commissioner s Notification No. T.C 
to appended, in quantities not oxcoeding in any ono (17)/45, dated the 1st February 1945, made by dealers 
month the amount mentioned against that category in carrying on business in the Province of Punjab shall be- 
column 2 of tho Statement. (i) 8£ per cent above the ex-factory price where the sale

is made by a primary wholesaler provided that where the 
buyer is a dealer ordinarily selling in retail and the cloth is 
delivered to him at his place of business, the maximum 
wholesale price shall be 10 per cent above the ex-factory 
price;

Statement
Column 1 Column 2 

11,200 lbs. 
4.480 „ 
2,240 „

1. Pig Iron
2. Heavy Structurals

. Light Structurals (including light section of 
joists, channel.', angles tees and light 
rails of 30 lbs. & under).

4. Clack Sheo! s (Plain & Corrugated)
6. Galvanised Sheets (Plain & Corrugated) .. 
0. Tinplate'
7. Torneplate
8. Blackplato (P. C. R. C. A.) !!
0. Plates M. S.

10. Bars and Rods (including flats,
rounds and hexagons).

11. Wire (Black or Galvanized)
12. Barbed Wire
13. Wire Nails
14. Wire Rope
15. Tool Steel
16. Hoops and Strips (including Bux Strapping)
17. Pipes (excluding Hume re-inforced concrete

pipes).
18. Pipe fittings or specials (excluding Hume

re-inforced concrete specials).
19. Hume re-inforced concrete pipes
20. Hume re-inforced concrete pipes
21. Bolts, Nuts & Rivets
22. Dogspikes, Chairspikes & Screwspikee

(ii) 112- per cant above the ex-factory price where the 
sale is made by a dealer other than a primary wholesaler.

Explanation — For the purposes of this Notification 
“ex-factory prico” has the same meaning a3 is attributed to 
it in the Textile Commissioner's Notification No. TC-(17)/45l 
dated tho 1st February 1945 and “primary wholesaler’’ 

dealer who is purchasing cloth from a dealer 
who purchased it directly from a manufacturer.

P. T. ENSOR

1,120 „ 
1,120 „ 

112 „ 
1,120 „ 
2,240 „ 
2,240 „ 
2,240 „squares means a

112 „
1,120 

56 „
1,000 running ft.

224 lbs.
1,120 „

100 running ft.
100 pieces

No limit 
No limit 
No limit 
No limit 

B. K. PATEL
Joint Secy, to the Govt, of India 

The 7th December 1945

Assistant Director of Civil Supplies (Cloth) and 
Under-Secy, to the Govt, of the Punjab 

Cawnpore, 14th November 1945 
No. P.T.C.(U.P.)/45—In exorcise of the powera 

forred by sub-clause (b) of clause 10 of tho Cotton. Cloth 
and Yarn (Contral) Order, 1945, read with the Textile 
Commissioner’s Notification No. T.C. (29)/45, dated tho 
17th Septombor 1945, I hereby direct that the maximum 
wholosale price of cloth in relation to a sale described in 
clause (3) of the Textile Commissioner’s Notification 
No. T.C.(17)/45, dated tho 1st February 1945, and made by 
a dealer carrying on business within tho United Provinco3 

Flo. 3G069-S T.—Tho following notifications, issued by the shall be the ex-factory price of the cloth increased,—
(£) where the cloth is sold by a primary wholesaler, by 

6J per cent of that price in the case of cloth manufactured 
within the United Provinces Deficit Zone and Delhi and 
by 8| per cent of that price in the case of any othor cloth; 

(ii) where tho sale is made by any other wholesaler by 
Quetta, 14th November 1945 19 per cent of that price in the case of cloth manufactured

No. D. F. S. (Qta)/4o—In exercise of tho powers con- the United Provinces Deficit Zone and Delhi and by 
forrod by sub-clause (6) of clause 10 of the Cotton Cloth 1H per cent of that price in the case of any other cloth.

Explanation—For the purposes of this Notification, 
“ factory price ’’ has the same meaning as is att -ibuted to 
it in the Textile Commis doner’s Notification No.T.C.

con.

Government of India, in the Department of Industries and 
Civil Supplies, are republished for gonoral information.

By order of the Governor 
C. S. JHA

Secretary to Government

and Yarn (Control) Order, 1945, read with the Textile 
Commissioner’s Notification No. T. C. (29)/45, dated tho 
17th Soptembor 1945, I hereby direct that the maximum 
wholesale price of cloth in relation to a sale described in (17),45, dated the 1st February 1945; “ United Provinces 
clause (3) of the Textile Commissioner’s Notification Deceit Zone has the same meaning as is attributed to it 
No. T.C.(17)/45, dated the 1st February 1945, made by a m General Permit No. 1 issued under the Cotton Cloth 
d)alor carrying on business in British Baluchistan, Tribal Movements Control Order 1943; “ primary wholesaler ”
Areas and Lcasod Areas in Baluchistan shall be the ex- moans a dealer who purchases cloth from a dealer who 
factory price of the cloth, increased— purchased it directly from a manufacturer ; and “ whole-

(1) where the sale is made by a primary wholesaler, by salers means a dealer who ordinarily soils cloth to other
91 per cent of that price ; dea ers.

(2) where the sale is made by any other wholesaler carry- ... T
in a on business within an area specified in column 1 of the Provincial Textile Controller United Provinces
table below by a sum equivalent to the percentage of that t n r"th November 1J45

S'tPrK. Commissioner’s Nolils.lion Ho. TC. (171/45, J«- * <15)2/«' “>•»>>» D.eomber 1913, mrm.ly i-
dJed the 1st February 1945; “primary wholesaler” h\ <*e SMd ® P™vf° (***> paragraph 1

«h, no ps“g“mi.siif.t,isslor" moans . dcdM who orfm.r.l, soil, to othor |s mnlrMyI ^ d„Nl,„y ln 1U5 „ ,.ter
dealers. _ which is packed in December 1945 or later, the maximum

ex-factory and retail prices shall, subject to proviso (») 
above, be further reduced in the case of cloth of class I 
by 9§ per cent thereof and in the caso of cloth of any 
other class by 6J per cent thereof after making the last 
reduction.”

Table

Porcentago over
ex-factory

price
Area

1U%
11*% pi™ 2% as transport 

charges.
Ii) Loralai Town • • • \

of tho Sibi Agency.
(Hi) Zhob Agency

Bombay, 13th November 1945 
No. T.C. (1) 22/45—In exercise of the powers oonferrecl 

on mo by pluso 21 of tho Cotton Cloth and Yarn (Control) 
Order, 1945 and with the sanction of tho Central Govern
ment I hereby direct that the following further amendment 
shall bo mado in tho Textile Commissioner’s Notification v 
No. 34-Tex. A (15) 1/43, dated tho 27th December 1943 
namely :—

In the table bolow the said notification in column 1 for 
entry No. 1 tho following shall bo substituted namoly :—

“ Tho Provincial Textile Commissioner.”

} n*%
{'$ Quetta-P?hto Agency and Bolan 

[ Sibi and Shorigh Subdivisions } H*%

l\\%plu3 1*% as transport 
charges.

(Vt) Naairabnd Subdivision
Marri-Bugti Subdivision

excluding Kohlu Sub-Tehsil 
in the Sibi Agency.

(tii)
(tin)

I. S. CHOPRA
Director of Food Supplies, Baluchistan

DHAmiNNIYA 
Textile Commissi cult
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No 1/9 N°VG™ber 1945 ==
conferred by clause (r\ f (^S).—In exercise of the powers 

* hoarding and Profited 8ub-seofclon (I) “Section 3 of the 
(Ordinance No |r°fi^er«8 Prevention Ordinance, 1943 
previous notificatira^Jf ?h 1p43)’ “d ™ suPerses9ion of all 
Department of T„ , ltho Go™™nont of India in the 
subject“ho^ Centra? r leS ^ Clvil SuPPlies
the maxinium ode' whPlea8ed t0 di^ that
ge in respect of the • I0\. Pr°duoer or a doaler may char-

S^^tS?S^&n;‘15S1g
oasa lvt *hng the amount so paid by him or as the 

nay bo the proportionate part thereof.
Almorl1 T?Iq<v ^ m*1??? in ciSaretfces in Pithoragarh in the 
10 cir/arfttffi F*° may c^argo 3 pies per packet of
ofanvoffcthS1i?GX?8f}f0f the maximum Price of a packet

!.E» SS£r*" ot M,s’ T1” '"P"'*1
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l 2 3 4

Ra. a. p. Rs. A. P.

Taj47 10’s 0 3 3 per Pkfc.
0 4 0
14 0 per Tin. 
0 3 6 per Pkfc.
0 9 0

48 Rythm
49 Rythm
50 i Refyl 
61 Panama

Brands of Messrs. Maple 
Tobacco Company

52 Maple Flake
53 Sue*

10’s 21 14 0on the Do.
50’s
10’a 18 12 0
20’s Do.

I
I 0 3 0 

0 2 6 
0 1 3
0 4 0
1 6 0 per Tin.
0 8 0 • Do.

10’s Do.
10’a Do.

54 Mogul 
65 Stafcosman 
56 Difcto 
67 I Abraham Lincoln

Brands of Messrs. Abdulla and 
Company Limited, London 

Abdulla Imperial Preference 
Brand of Messrs. Blue Star 

Tobacco Company 
Blue Star

10’s
10’s
50’s

Do.
Do.

22 11 0
20’s

68 14 0 Do.

59 22 8 0 
21 U 0 
Distribu

tor's price.

0 4 0 per Pkfc.10’s

Brands of Messrs. .James Hilton 
and Sons, Bombay 

Cry don Super Magnum 10’s
Ditto 60’s
Difcto 60’s

Schedule
go 0 5 0

1 9 0 per Tin.
1 12 0 per Va

cuum. 
Packed 
Tin

Do.Wholesale 
price per 

1000
including
container

61
Retail selling 
price including 

container

02Serial
No. Name and description of the 

articleK
Brands of Messrs. Wazir Sultan 

Tobacco Company, Ltd., 
Hyderabad (Deccan)

Char Minar 
Shahi Deccan 
Brands of Messrs. Central India 

Tobacco Company, Ltd. 
Stanley’s Navy Cut 10’s 

Medium
Stanley’s Special 

Brands of Messrs. Crown 
Tobacco Company 

Bahadur Brown 
White Yacht Club 
Crescent and Star Yacht 10’s 

Club.
Abasia 
Albania

1 2 3 4
63 0 13 per Pkfc 

0 13 Do.
10’s

64 10’s
Rs. A. p. Rs. A. P.

65Brands of Messrs. National 
Tobacco Company of 

India, Limited 
De luxe Tenor Standard 10’s 

Ditto
De luxe Tenor Magnums 10’s 
De luxe Tenor Magnums 50’s 

10’s 
10’s

0 3 6 Do.

66 0 7 0 Do.20’s
1 28 2 0

30 0 0 
29 2 0
31 4 0
14 1 0
14 1 0
13 12 0
14 0 0 | 0 2 6
17 4 0 
17 3 0
16 14 0 
47 8 0 
35 0 0

0 5 0 per Pkfc.
1 10 0 per Tin.
0 5 3 per Pkfc.
1 11 0 per Tin.
0 2 6 per Pkfc.
0 2 6 
0 2 6

2 50’s
673 0 4 9 Do.

0 4 6 Do.
0 4 3 Do.

10’s
684 10’s
695 Caravan Plain 

Caravan Cork
Virginia No. Ten Plain 10’s
Virginia No. Ton Cork 10’s
Viceroy 
Victorian Long 
Victorian Standard 
Carlton Special 
Carlton Straight Virginia 10’s 

Standard.
Ditto.

London Navy Cut 
Carlton Navy Cut 
Carlton Club 
Carlton Club 
States

Brands of Messrs. Godfrey 
Philips India, Ltd. 

Grey’s Virginia 
Ditto

De Reszke Virginia 
Difcto

Cavender’s Navy Cut.
Ditto

Brands of Messrs. D. Mercopolo 
& Co., Ltd.

Virginia Extra Special 50’s 
Virginia Extra Medium 5U’s

60’s 
10’s 
50’s 
50’s 
50’s

6 Do. 70 2 13 0 per Tin. 
17 0 Do.

7 100’sDo. 718 10’s
Brands of Messrs. M. James 

Caterbury& Co.
Mohawk 
Asfcor De Luxe 

Ditto

Do.
9 10’s 0 3 0

0 3 0
0 3 0
2 10 0 per Tin.
0 6 0 por Pkfc.

Do.
10 10’s Do. 72 0 9 0 per Pkfc. 

12 6 per Tia.
0 3 6 per Pkfc. 
10 0 per Tin. 
0 3 0 per Pkfc. 
0 12 0 por Tin. 
0 2 6 per Pkfc. 
16 0 per Tin.
0 4 0 pGr Pkfc.

20’s 23 12 0
5 j’s 21 6 0 
10’s I 18 7 0 
50’s | 18 3 9 
10’s 16 11 0
50’s 13 5 6
10’s 12 13 9
50’s 24 4 0
10’s 23 0 0

11 10’s Do. 7312 50’s 7413 75 G. V.
76 G. V.
77 Army Special
78 Difcto
79 Astor De Luxe (Mag)

Ditto
Brands of Messrs. The Imperial 

Tobacco Co. of India, Ltd.
50’s

14 60’s 37 8 5
6 14 0

22 12 0 
36 8 0
38 0 0

2 0 0 per Tin. 
0 10 per Pkfc.
0 4 0 “
0 6 0 
2 0 0 per Tin. 
0 10 0 per Pkfc.

15 10’s
16 10’s Do.
17 10’s Do. 8018 50’s
19 20’s

81 Stato Express 999
82 State Express 555
83 Cravan “ A ”
84 Will’s Gold Flake
85 Player’s Navy Cut 50’s

Medium.
86 i Player’s Bachelor
87 Player’s Virginia
88 Will’s Navy Cut
89 American Club
90 Player’s Bachelor
91 Player’s Magnums
92 Capstan Magnums
93 i Player’s Virginia
94 I Will’s Navy Cut
95 Scissors
96 Passing Show 

Ditto
98 Honoydew
99 Carreras Straight Cut

100 Elephant
101 AAA
102 Bear’s Special
103 Sun Flower
104 GunineaGold
105 Neptune
106 Sportsman
107 Akbar Shah
108 Bat
109 Motor
110 Battle Axe
111 Dasara
112 Padro
113 | Rod Bird
114 Red Lamp
115 Telegraph
116 Tiger
117 ; Watch
118 ‘ Golden Tree

2 0 0 per Tin. 
2 10 0 
1 10 0 
1 6 0 
12 0

Do.10’s20 0 3 6 per Pkt.
12 0 per Tin.
0 14 0 per Tin.
0 2 6 por Pkfc.
1 10 0 per Tin.
0 6 0 per Pkfc.

Do.50’s50’s21 50’s Do.50’s22 Do.10’s23
10’s24 1 6 0 

1 10 0 
1 10 0 
0 10 0 per Pkfc. 
0 4 6 
0 4 0 
0 6 0 
0 5 0 
0 5 0 
0 4 0 
10 0 per Tin. 
0 3 0 per Pkfc. 

j 0 3 0 
0 2 6 
0 2 6 
0 1 3 
0 1 3
0 1 3
0 1 3 
0 1 3
0 1 3
0 1 0 
0 1 0 
0 1 0 
0 10 
0 10 
0 1 0 
0 1 0 
0 1 0 

>010 
! 0 1 0 

0 1 o 
0 10

Do.50’s10’s25 50’s Do.
Do.50’s

20’s | 
10’s i 
10’s | 
10’S ! 
10's : 
10’s i 
10’s I

2 5 0 per Tin. 
1 6 0 
1 8 0 
1 8 0 
0 10 0 per Pkfc.
0 12 0 per Tin.
2 3 0
1 15 0

20 Do.Do.27 Do.Do.Bridge
American Blend (U.S.)

Difcto 
Taj No. 1 
R. A. Small 
Mignon
Brand of Messrs. Marcovitch & 

Co., Ltd., London 
Black and White 
Brand of Messrs. J. Millhoff & 

Co. Ltd., London 
De Reszke Filter Tipped 60’s 
Brand of Messrs. Peter Jackson 

(Overseas) Ltd., London 
Du Maurier 60*8
Brands of Messrs. The Glodcn 

Tobacco Company 
Diamond Indian Gold 10’s 

Flake.
Diamond Indian Gold 10 s 
-Flake Cork Tipped.

Blue Bird 
Soverign Spl.

28 Do.Do.29 Do.
30 Do.
31 Do.Do.32 50’sDo.33 97 10’s I

Do.10's
10’s Do.1 14 0 Do.50’s34 10’s l Do.
10’s Do.
10’s Do.1 10 0 Do.35 10's Do.
10’s Do.
10’s Do.1 10 0 Do.36 I 10’s I 
10’s 1 
10’s i

Do.
Do.
Do.0 10 per Pkfc. 

0 2 0 Do.

i
10’s Do.37
10’s Do.
10’s Do.38
10’s Do.0 1 3

0 2 0
0 12 6 per Tin.
0 2 0 por Pkfc.
0 2 0

Do.0 4 010’s 10’s Do.39 Do.10’s 10’s Do.40 50’sV 10’s Do.41 Ela 10’s 10’s ; Do.Ela42 Do.10s 10’s Do.Naz 
Federal 
G 10
Rabbib________

43 Do. I10’s 10’s Do.I44 0 0 Do.
! 0 0 Do.

10’s ; i
45 20’s I
40
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1 2 3 . T/ie 5th December 1945 . , -
..—The following notification, issued by- tlje 

Government of India in the War Transport Department; 
republished for general, information.

4
No. 2694-T

Rs. a, r. Rs. A. p. » -110 Player’s No. 3 
Three Castle's 
Three Castles 
Bachelor C. T. 
Bachelor C. T. 
Capstan Navy 

Medium.
Ditto

Churchman No. 1

50’s 
6u’s 
25’s 
50’s 
10’s 

Cut 50’s

120 Bv order of the Governor 
C. S. JHA

Secretary to Government 
New Delhi, 20th November 1945 

No. 15-LPC(18)/45—In exercise of the powers conferred 
by sub-rule (2) of rule 81 of the Defence of India Rules, the 

0 6 0 per Pkt, Central Government is pleased to direct that the following 
2 10 0 per Tin. further amendments shall be made in the Motor Vehicle 

Spare Parts Control Order. lv>44 and to diiect with refer
ence to sub-rule (I) of rule 3.19 of the said Rules, that 

Deputy Secy, to the Govt, of India notice of this order shall be given by publication of the
_ -fo 7 -xt r same in the official. Gazettes of the Government of IndiaBombay, 13lh November 1945 and of the Provincial Governments: —

No. T.C. (14) 16/45—In exercise of the powers conferred ’ In the First Schedule to the said Order entries 
on mo by clause 21 of the. Cotton Cloth and Yarn (Control) 48 and 90 shall be omitted.”
Order, 1945, and with the sanction of tho Central Govern- R. B. E1AV1N
ment I hereby direct that the following further amend- Deputy Secy, to the Govt, of India
ment shall be made in the Textile Commissioner’s not'fica- The 10th December 1945
tion No. T.C. (14)/44, dated the 30th December 1944, No. 2785-7.—The following ‘notification, * issued by 
namelythe Government of India in the Department of War

In the table bolow the said notification in column 1 Transport, is republished for goneral information 
for entry No. 9 ..the following shall be substituted, 
namely :—

“ The Provincial Textile Commissioner”.

2 8 • 0 per Tin. 
12 6 0 Do.
13 0 
2 4 0

* 121 
- 122 Do.

123 Do.
124 0 7 0 per Pkt. 

1 14 0 per Tin.
12o 10’s I 

50’s I
126

R. A. MAH AM AD I

numbers

By order of the Go 
C. S. JHA 

Secretary to Government 
New Delhi, 24th November 1945 

No. 7-LVC(17)/45— In exercise of tho

vernor

Bombay, 13 th November 1945 
No. T.C. (27) 2/45—In exercise of tho powors conferred 

on me by clause 21 of the Cotton Cloth and Yarn (Con
trol) Order,- 1945, and with the sanction of the Central 
Government I hereby direct that the following further 
amendment shall bo made in the Textile Commissioner’s 
notification No. T.C. (27)/45, dated tho 18th August 1945, 
namely :—

powors conferred
by sub-rule (2) of-rule 81 of the Defence of Indii Rules, 
the Central Government is pleased to direct that tho 
following amendments shall be made in the Commercially 
Imported Transport Motor Vehicles Control Order, 1945, 
and to direct with reference to sub-rub (l) of rule 119 of 
tho said Rules that notice of this Order shall be given by 
publication of the samo in the official gazettes of the Gov- 

In the table below tho said notification, for entry No. 9 erament of India and of the Provincial Governments :— 
the following shall be.substituted, namely :— In the Schedule'annexed to the said Order :—

“9. The Provincial-Textile Commissioner—Assam”. 1.. In the First Schedule, the following entries shall be
inserted, namely :—

•“ 1. Albion
2. Bedford
3. Cominor
4. Jowett .. : '
5. Ley land
6. Morris Commercial
7. Chevrolet
8. Diamond T

Bombay, 13th November 1945
No. Tv C: (29) 2/45—In exercise of the powers conferred 

on me by clause 21 of the Cotton Cloth and Yarn (Control) 
Order, 1945, and with the sanction of the Central Govern
ment, I hereby direct that the following further amend
ment shall be made in the Textile Commissioner’s notifica
tion No. T,C. (29)/45f dated tho 17th September 1945, 
namely :—. .

In the table below the said notification in column 1, 
for entry No. 9 the following shall bj substituted, 
namely :—

“ 9. The Provincial Textile Commissioner.”

All wheel bases 
Do.
Do.
Do.
Do.
Do.
Do.
Do.
Do.
Do.
Do.
Do.
Do.
Do.
Do.

All types
Do.
Do.
Do.
Do.
Do.
Do.
Do.

9. Dodge
10. Fargo
11. Ford
12. G. M. C.
13. International
14. Reo
15. Studebakor

2. In the Second Schedule, the following 
•be inserted, namely-:—
“1. M/s. General Motors Bombay .. Whole of 

India Ltd., P. B.
No. 39, Bombay.

. 2. M/s. Ford Motor Do.
Co. of India Ltd.,
P. B. No. 499;
Bombay.

3. M/s. Premior Auto- Do.
mobiles Ltd., Cons
truction House;

■ Ballard Estate,
Fort, Bombay.

4. M/s. Hindustan Calcutta ..
Motors Ltd. 8,

■ Royal Exchange 
Place, Calcutta.

5. M/s. Motpr House Ahmedabad
(G u j r a t) Ltd.;
Mirzapur Road,
Ahmedabad.

Do.
Do.
Do.
Do.
Do.

Bombay, 24th November 1945 Do.
Do. ” 

entries shall
No. T.C. (13) 17/45—In exorcise of tho powers conferred 

on me by clausj 21 of the Cotton Cloth and Yarn (Control) 
Order, 1945, and with the sanction of the Central Govern
ment, I hereby direct that the following further amend
ment shall bo made iii the Textile Commissioner’s notifica
tion No. T.C.(13)1/44, dated the 16th December 1944, 
namely:—

In the table below the said notification item No. 2 shall 
be deleted.

Chevrolet, G. 
M. C. and 
Bedford.

British
India.

Do. Ford

Do. Dodge and 
Fargo.DHARMA VIRA 

Textile Commissioner
New Delhi, 24th November 1945 

No. TB (3) 5/45—In exercise of the powers conferred 
bv sub-rule (2) of rule 8! of the Defence of India Rules, 
the Central Government is pDasod to direct that tho fol
lowing further amendment shall be made in the Cotton 
Pi nth and Yarn (Control) Order, 1945, and to direct with 
reference to sub-rule (1) of rule 119 of the said Rules that 
notice of the amendment shall be given by the publi
cation thereof in the Gazette of India and by tho issue of 
-Press Note summarising tho amendment

For sub-clause (3) of clause 13 of the said Order, tho
use in' th*e m^‘ufactu™ °f doth—

under clause <0 ;
(6) sewing thread.

Do. Studebakor

Do. Reo

Bombay .. 
Whole

Commep, 
Of JoWGOt

British
India.

Bombay & Morris 
C. P.

6. M/s. French Motor Bombay .. 
Car Go., Ltd.,
~ Road,

Com
mercial.H u g h e 8 

Bombay.

iInternational 
Morris Com

mercial.
7. M/s. G. McKenzie & Calcutta .. Bengal, 

Co. (1919) Ltd.,
208, Lower Circu
lar Road, Calcutta.

Bihar,
Orissa,
C. P.,
U. P. and 
Assam.

N. O’H. O’NEILL 
Deputy Secy, to the Govt, of India

International
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Allied New Delhi :i/U-.'T.y, 
Ltd., Scin- Pu^odia House. Quoons- and Delhi,

way, New Delhi.
9. M/.s! WalTord Trans- Calcutta ..

^ port Ltd.. 71-73,
. Park St., Calcutta.

8‘ *J/8. The 
Motors Gonirtior. ^ ^-5

-r**'1 "•
16 availabl^1^'handfoom:'iridustry, - and that ‘lie -ifS sBW iji 
correspondonce with the Association in this matter.

* * * *
The Textile Commissioner has informed the public that 

it is not a fact that 50 per cent of the total looinago 
available for civilian production is engaged in the manufac
ture of sarees and dhoties. The actual position is that only 
19i per cent, of .the total loomagt of the country is engaged 

.in the production of sarees and dhoties having widths of 
48" to 53". It is further stated that now as the war orders 
are being gradually cancelled, the Rationalisation Sub-Coiri- 
lhittee of the Textile Control Board has recommended that 
22.8 per cent of the industry’s total loomage should he 
utilised for the production of wider sarees and dhoties.

Action Taken by Provincial Government on Cotton 
Clotii and Yarn (Control) Order, 1945

By an' amendment, the Government of the United Pro
duces has excluded handloom cloth and cloth manufactured 
by small powerloom manufactories from the operation of the 
U.P. Controlled Cot.ton Cloth Dealers Licensing Fee 
Order, 1945. The amendment permits applicants for 
licences to state their sales in basic years either by value 
or according to the number of bales. In the case of quota- 
holders this information must be given according to ihc 
bales.

*
Bengal, 1 
Assam, 
Bihar, 
Orissa and 
Madras.

Do.

10. M/s.
Bros, BOmbay':
Street,
Bombay.

1. M/s. The Motor 
Gcnoral

Diamond T
F o r t,

and Delhi Do.
Finance 

Ltd,, Queens Road, 
tDolhi.
12. M/s. Loyland Motors

Ltd.; 76, Lower 
Circular -Road,
Calcutta

13. M/s. Dadajoo Dhack- Bombay ..
j«io & Co., Ltd.,
Shreo Pant Bha- 

Sandhurst 
Road, Bombay.

14. M/s. Khyber Auto-. Peshawar
mobiles, Tho Mall,

15. M/s^Union Co., P. Madras .. Madras .. Morris Com-
l{. No, 331. Mount mcrcial*
Road, Madras.

16.. M/s. Roijagopal Mo- Madras 
tor Works, 3/18.5,
Mou ut 
Madras.

l, IT. M/s. Modern Motors,
* j .'Mah .M a n s i o h s,

New Delhi Delhi, ^ Mom^Con,

• i Houso, New Delhi.

Calcutta .. Whole of 
British 
India.

Loyland

Bombay .. Commer.

wan,

Punjab and Do. 
N.-W.F.P.

PRESS NOTE
The Textile Commissioner to the Government ..of India 

desires to inform all Provincial and State buyers having in 
their possession purchase authorities for the months of 
October and November, that they must complete .their 
purchases before the 30th November 1945 as he hus decided 
not to extend these permits any further.

International

-Road,

Lahore • .. Punjab .. Commer.

PKiLttS NOTE
Some misunderstanding appears to have "been caused.,by 

;; press note issued by the. Government of Bombay on the 
26th September 1945 which announced the exclusion -_of 
boards of all kinds from the restrictions - imposed on-jChe 
'use of paper for wrapping and packing purposes uricIer The 
Paper Control (Ficouprpyj.Order-, 1945-' In this connection, 

R. B ELWIN the Textile-Commissioner desires it ..to be. known that the
Dy. Secy, to the Govt, of India restrictions on.the use of paper and board for the-purposes
_______  - - of packing cotton cloth and yarn are governed exclusively

Copy of letter No. TCP/42/737, dated the 20th November by the Paper (Packing of Cotton Textiles). Control Order,
! 19.25, from A. f?. E. Iyer,, Esq,. Textile Commissioner, 1945 and those restrictions continue to be in operation. *
" ■ VVittet Road, Ballard Estate, Bombay, to PRESS NOTE

all Provincial Governments All dealers, cloth in whose possession has been frozen
J have been directed to forward a compilation of news by the Textile Commissioner by a notification,- dated^tho 

Items that appeared in the newspapers in October 1945 llth June 1945, have now been permitted by him’ to sell 
about the actions taken by the Provincial Governments in handkerchiefs, mosquito-netting, gauze, lint; bandage cloth, 
regard to the operation of the Cotton .Cloth and Yarn tape, newar and canvas to any licensed cloth dealer. They 
/Control) Order and a summary of press notes issued from need not, therefore, approach the Textile Commissioner 
this oifice during the month of October 1945 for your for instructions as to the disposal of these varieties of 
information. ' v cloth.. This general release applies in relation to the above

varieties only.

Punjab.
1.0..M/8.V Combine. Mo- Nagpur .. C. P. and 

.tors, K .a m _p too 
Road, Nagpur:

20. M/s. J Oiin r'leming Karachi ,. Sind and 
: & go.t P. B. No. 9,

McLeod Road,
Karachi,

Commor.
Berar.

Do. ” aBaluchi-
stun.

\
\

f(■

;

1

Thfr-ln Pr ESS N0TES lSSVED nuRIKG October 1945
has contradicted the reportsthat have appeared, in certain newspapers to WnfL fP+, f

he has . allotted severaP thousand vah£ of 1> K £

No 6-09 CoJe.l.r ,i m u, him .to,* b,„ i. !h» of In£ tart ■„

ttsrjzro&s & :•££. ”rep * -0—*
purchase permjtSled oM.y B-

tl,e. Bombay Processors Advisory Committee. Under thepermit the dealer was allowed to purchase onlv in hnl** Afew Delhi nn xr

s *•“- * - *- u«/h« ,.that quantity. . ' amendments to the Auditor's fwT f certalu further
* * * * * . •* which it is proposed to make iu ^t'®eatots Rules,., 1982

By a notification published in the Gazette of India dated e™‘ by sub-seetion (2) of section °f ‘he'Powers com 
20th October .1945, the Textile .'Commissioner has extended f*"!?® Act’ 1913 (XVII of 19im -I44 «>e. Indian Com- 

.... order concerning the sale of Mutton Tallow to m the ft he Said ^-sLtion, ^auired
Administered Areas and Railway Lands in the former ^ tof bg Reeled thereby and noticJ /' ? f a11 Pers«ns 

Western India States Agency, (2) the Punjab States Rail l-f, dJ?ft wlU be taken into consider^l” herebI’ given that 
way Lands, and (3; Khasi States including the Shillom* X/t.h Deceiwber 1945. ' at!on 011' or after the

Administered Areas. The order directs that no person in ' obieotiou or suggestion ^ ,the above areas shall sell imported Mutton Tallow used in “"J ^?on.,with respect to the s .id dAfr^ fCeived fl'Om 
textile manufacture (other than hemp and jute) at, a price ^ "',U be Adored bv the Cent t >fore the date
exceeding Rs. 48 per cwt. f.o.r. port of entiY P . f. Dhaft AmendmeIs 1 Govei'aa“a't

* . * * * * * In the said Rules— *ms '
i At a meeting of the Textile Control Board, Mr M K <u ^ (or the word “three" h, —v , , ? “

^Vellodi, Textile Commissioner to the Government ^ India h° &Ur” sha!-' be substituted •’6'(<l) °f rt,b 40W. 
has informed the members that the Bombay Mill-owners’’ V' ~r the word “four" !„ fll. ’ . ‘ ,Association’s claim that 500 million lb. of yarn produced rU/^ 4.0(1)’ tbe word “five” shah be^K !°> Sllb-rula Ut
by Indian mill industry is available to the handloom the word “four- in “Irl YM‘t?ted :
industry is not in accordance with the statement prepared “ d bYe sha11 be substituted 6) 0i 40(!). 

ip his office which reveals that only 440 million lb. of yarn,

COMMERCE AND LABOUR DEPARTMENT
NOTIFICATIONS

Secretary to Government
the Registration of Accountants

!

the

I

R K NEHRU
Joint Secy, to the Govt, of Indii
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{xii) Sodium hydrosulphite,
(xih) Sodium nitrite, and 
(xiv) Toluol (Toluene).
7. Clocks, watches and parts thereof.
8. (i) Drugs and medicines, the following when in bulk

Acidum Acetylsalicylicum. Acidum Boricum, Acidum 
Acidum Cresylicum, Acidum Mandelioum, 

Acidum Salicylicum, Acidum 
Tartaricum, Acriflavina, Aethylig

No fiocyi Thc .n?^1 December 1945 
the Gnvafi54’A0m/Trhe blowing notification, issued byZzxnpgst&s&r-' B— “

Bv order of the Governor 
R. L. KARA SIM HAM 

Secretary to Government
r< i

Citricum,
Acidum Nicotinicum,
Tannicum, Acidum 
Chloridum, Aethyl Morphianae Hvdrochlondum. Amylis 
Nitris, Antimonii et Potassii Tartras, Antimonii et 
Sodii Tartras, Antimonii Trichloridum, Antrypol, Arsenii 
Trioxidum, Argenloproteinurn, Argentoproteinum Mite, 
Atropinae Sulphas. Barbitonum, Barbitonum Solubile, 
Benzonium, Benzylis Benzoas, Bismuth Salts, Bismuthum 

Borax, Brilliant Green, Camphor, crude 
Carbonei Tetrachloridum, Chiniofonurn,

Commerce—War
v- n ^Gw Delhi, 3rd November 1945 
°\ ", -U)/45—In exercise of the powers conferred
sub-rule (3) of rule 84 of the Defence of India Rules, 

ana in supersession of the notification of the Government 
, Department of Commerce, No. 91-C.W.

C/44, dated the 29th January 1944, the Central Govern
ment is pleased to prohibit the export—

(0 to any place outside India, or
(it) to any Tribal area or Indian State beyond the Braecipitatum,

western and northern boundaries of the North-West ond refined,
I4 rontier Province, or Chlorocresol, Cinchona Bark and powder, Cocama and

(m) by sea to any Indian State on the west coast of its salts> Creosotum, Cresol. Cupri Sulphas, Dextrosum 
India to the north of Ratnagiri and south of Karachi Digoxm, Eme.tina and its salts, Ergota Praeparata and
of any goods of the description specified in the Schedule preparations thereof, Fern et Quinmae Citras, Jbloures-
annexed, except the following, namely:— ceinum Solubile,* Hexarninae Hexobarbitonum, Hexobar-
...(«) any goods of the description specified in Part B of bitonum Solubile, Histaminae Phosphas Acid us,
the said Schedule and covered by an export licence issued • Homafcropinae Hydrobromidum, Hvoscina and its salts, 
by or under the orders of the Central Government in the Disulinum, Insuliuum Protaminatum cum Zinco, Ipeca-
Department of Food or the Chief Controller of Exports tuanha* Diquor Cresol Sapona.tus, Mapharside, Menthol,
or an- Export Trade Controller appointed in this behalf by MePa<Jrinae Hydrochloridum, Mepacrinae Methanosul- 
.the Central Government • phonas, Mersalylum, Neoarsphenamina, Nikethamidum,

(b) any goods of the description specified in Part C of Pamaquin Paraldehydum Davis Green,
the said Schedule and covered by an export licence issued Sodium, Percaine Phenol Phenobarbitonum, _
by the . Central Government in the Department of Supply barbitonum Solubile, Vhenolphathaleimim, Planocoane T, 
or by any officer authorised by that Department in this lodl<JUIn.' Potas,511. kermanganas Procamae Hydro-
behalf. ~ • - - ' chloridum, Quimna and its salts, t^uinidina ancl.its salts

(c) any goods of the description specified in Part D nf Saccharinum Sodii Citras Sodii Cbloras Sodii Iodide, 
the said Schedule and covered by 'an export licence issued, *od,Iu PhosPhas Acidus Sodu Salicylas, Sulphadiazinum, 
by or under she orders of the Central Government in th,/ phaguanidmum, Sulphapyndmum Su pha.thiazolum,

-Department of Commerce or the Chief Controller of ^ilphonamide preparations Je.g. Sulphamlamide Sola- 
. Exports or an Export Trade Controller appointed in this 6ePtasme' et<=-) Totaquma, Tryparsanudum, Zinc Oxidum 
.behalf by the Central Government

(d) any goods constituting the stores or equipment of 
. an outgoing vessel or conveyance, or the bona fide baggage 
. of the crew of or of the passengers in, such vessel or

by

Pentothof 
Pheno-

(B.P.).
(ii) Any imported medicinal preparation containing any 

one nr more of the drugs or medicines specified in entry 
(f) above whether in bulk or in any other form such us 
.tablets, ampoules, solutions, ointments, - etc., including 
all proprietary brands and Trade Marks preparations and 
equivalents of them intended for oral, hypodermic, intra
venous or external use.

conveyance ;
(e) any goods transhipped at a port in British India ;
(/)’ any goods exported under the orders of Naval, 

Military or Air Force Authorities for Naval Military or 
Air Force requirements

(g) any goods exported under the orders of the Central 
• Government or such officers as may be appointed by T.he
Central Government in this behalf ;

(h) any goods covered by an Open General Licence 
issued by the Central Government ;

(z) any goods required by persons residing or having 
their business in the Tribal areas and Indian States beyond 
the western and northern boundaries of the.. North-West 
Frontier Province for personal use or for use in the 
ordinary course of their business.

9. Dyestuffs, the following: —
Synthetic dyestuffs including coal tar derivatives used 

In any dyeing process.
10. Glass bottles of crown cork pattern, empty or when 

in use as containers.
11. Glass substitute.
12. Hides, .the following: —
({) Wet salted cow hides (trimmed according to trade 

custom) from 13 lb. upwards,
(ii) Dry Salted Cow Hides with the exception of the 

selections known by the Trade as SACCS, SACS, SAS, 
SAUL), SACK and SACRD, from 9 lb. upwards; Salted 
C^w HkIpr of s^Wtions known by t-h#» Trade as SACCS, 
SACS, SAS, SACD, SACR and SACRD from 7 lb. up
wards.

' (Hi) Dry (arsemeewted or otherwise) framed oow Jiidefl

Schedule 
PART A

(No licence issued)
1. Arms, ammunition and military stores (including

explosives and fulminate of mercury), other than those from 0 lb. upwards, 
covered by licences issued under the Indian Arms Act. (ll‘) Buffalo hides, kattais or buffalo calves, all sorts,

2. Asbestos and manufactures thereof. • (y) Hides cut into pieces of any weight or size.
3. Asbestos cement. 13* Instruments, Apparatus and Appliances, and parts
4. Belting for machinery made of— thereof, the following: —
(i) cotton, ‘ (l) D^meras>
hf\ hair (») Cinematograph equipment,
(Hi) leather, and («Q Clinical thermometers,
(iv) rubber. - (tv) Electrical installation accessories,
5. Casein. ... (u) Electrical insulating materials of all sorts,
6. Chemicals and chemical preparations, the following:-— (u0 Electrical lighting accessories and fittings,
(/) Acid Stearic, ' - (t',j) Electric wires and cables (including telegraph and
(ii) Aluminium oxide, - -telephone wires and accessories),
(Hi) Ammonium sulphate, Potassium .nitrate and other High tension and low tension control switch gear,

chemical manures not specified, (lJ0 Optical glass, formed and unformed*
(iv) Aniline and alkylated aniline, (*) Optical instruments, all sorts,
(v) Calcium acetate (acetate' of lime), (rt) Surveying instruments and appliances,
(vi) Chlorinated hydrocarbons, (*(*) Transmission line equipment,
(vii) Dimethyl sulphate, (*c,,t0 tireless instruments (including Reception sets).
(viii) Ethyl alcohol or rectified spirit of any proof and Parts thereof, and

degree; methylated or denatured or mineralised spirits, (**u) X-ray equipment and parts thereof.
(is) Litbopone and Cadmium Lithopone, 14• Leather unwrought, the following 
(x) Naphthalene, ;■ W all vegetable tanned leather produced from buffalo

, („■) Salts and other compounds of mercuty, hides, kattais or buffalo calves weighing 0 lb. aud over

\
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buffalo leather w^iaV'Ception o£ heav7 vegetable tanned
lb. per hide ; ' & ln8 over *6 lb. per side or over <32 thereof, the following: —

(u) Chrome tanned sole leather, 
t -4 m BahC lnry nnd lmi,lwork* the following

(ii) Motors* r!«er i eaian8S. all sorts, and 4. Machinery and rnillwork, including parts thereof,
10 Metals’ and Ores^th^fonow^fi0™6"' otl)?r tha" .thof 'pecjfied in, Par.t A- but excludin8-
(i) Antimonv uowinS-— (i? machine tools of any description, and
(ii) Ferro nil • i r c (•*’*) parts of machinery and rnillwork which are exported

ferrn nhncrO^ °^S inJ lK‘in? /CiTO-chrome, ferro-manganese. tor purposes of repairs or are returned to the inanufac* 
=rSPrUS' }e™-Bihzon ferro-titanium, ferro- lurers as defective.

(Ha) Fioi^rr0"Vana^1Um Qnd ^en’°’mo^ybdenum, N.B.—'Leather laces’ and ‘chrome leather strips’
/■■■/ w P.ar’ t used as parts of machinery will, if exported separately,
)■! gne&ium and magnesium alloys, be treated as falling under the item “Leather manufac-

. . . tures, all sorts.”
aJlrv * 1C 6 ’ nicke ox^ei nickel ore and matte; nickel 5. Machine Tools of all description and parts .thereof.

’ . 6. Metals and Ores, the following: —
n) ihosphor alloys, (i) Aluminium and aluminium alloys,

*?» wrought and unwrought, tin alloys, (ii) Antimony alloys containing more than 10 per cent!
(un) Zinc or spelter, wrought and unwrought, Zinc of antimony including printing and bearing alloys, 

concentrates, dross and manufacturing residues; zinc (fii) Beryl (Beryllium) ore, metal and alloys,
** 5^ < e (it?) Cobalt,

[ix) ocrap containing any of the metals or alloys spec!- (v) Copper ores; copper wrought and unwrought; copper
tle^m1;)en^es (O’ U> (vtiijplates and sheets; copper wire, drawn; copper alloys,

1/. 1 aper and pasteboard, all sorts and manufactures (ui) Iridium; osmiridium; iridosrnine and concentrates 
thereof. containing iridium,

(vii) Iron and Steel: —
(a) Pig Iron,
(b) Ingots, Blooms, Billets, tin bars, sheet bars, and 

slabs,
(c) Steel Castings,
(d) Heavy Structurals (including heavy sections of 

joists, channels and angles),
(e) Lights Structurals (including light sections ot joists, 

channels angles, teas and light rails of 30 lb. and 
under],

(/) Tyres, wheels and axles.
(a) Shell steel mgo.ts. blooms, billets and bars.
(h) Heavy Kails (over 30 lb.) Fishplates, dogspikes, 

chair spikes, screw spikes,
(i) Tinplate, Terneplate,
(?) Black Sheets (Plain and Corrugated),
(k) Galvanised Sheets (Plain and Corrugated),
(l) Plates (Shipbuilding).
(m) Plates (Ordinary mild steel and high tensile),
(n) Plates (Bullet Proof), ’
(o) Bars'(including flats, squares, rounds hexagons and 

rods),
(p) Bolts (including Fishbolts) Nuts and Rivets,
(q) Black or Galvanized Wire, whether plain or barbed,-
(r) WifW? Nails,
(«) Wire (Miscellaneous), v
(t) Hoop and Strip,
(u) Sprink Steel in any unfabricated or semi-fabricated 

form,
(u) Tool Steel in any unfabricated or semi-fabricated 

form,
(ic) Steel Pressure Pipes, Tubes, and Fittings coated or 

un-coated excluding Electrical Conduit Pipes,
(x) Cast Iron Pressure Pipes and Specials,
(y) Pressure Pipes made of any substance reinforced

with Iron or Steel,- 4 .
(z) Wire Ropes,

(viii) Lead ore; pig lead; lead sheets; lead pipes and 
tubes; lead alloys,

(ix) Molybdenum and molybdenum ores,
(x) Platinum, crude aud refined; platinum alloys,
(xi) Radium, radium ores, and concentrates, •
(xii) Tin concentrates ar.d ores,

(i) Cheese, drinks (am) Tungsten and tungsten ore (Wolfram).(I,)- Fruit juices oneUofdnnks, }w-ej Vanadium and vanadium ores, and
(iii) Ghee and bu » sxv\ Scrap containing any of the metals or alloys speei-
(iv) Pickles and chutneys. fievd ^ enfcries (l-, to (xivy
But excluding 7. Manufactured articles not specified elsewhere in this
(i) Malt, , Schedule made wholly or mainly of any of the Inatals or
(ii) Sauces and cona . • alloys specified in item 15 of Part A or in item G of this
(iii) Curry ?j^det^an oilseeds, including seed potatoes part; including containers, when not in use as containers.
7. Seeds, o geed8 ^ fea geeds. [N.B.—.4n article shall be deemed to be made viainly

bui a including molasses. , __ . ,, of any of the metals or alloys referred to if such metal or
8> ^rU° !0kiP nroducts, as defined in the Vegetable L con8t(tutes the major part of either 'the bulk or
9, Vegetable ^procluc ^ ig4g (XJ of m3) Utkl>%alue of the article.]

Produc a i PART C 8 Processing materials for rubber tyres other- than
[Licences issued by ^Zhorised by . fteatite and French Chalk, not covered by another item

Deptirtmenihat Department in this behalf) g Rubber manufactures, all sorts, but excluding rubber
‘ i Bristles, Pig- . . ' tbereof other than those belting for machinery and requisites for games and sport.

2 Cement and manufactures tbereor, made q[ rubber.
' specified in Pvt A’

3. Instruments, Apparatus and Appliances, and parts

Surgical and veterinary' instruments, apparatus and 
applicances excluding dressings covered by item 59 in 
Part D.

■. 18. Pulp of wood -for paper-making; rags and other
materials for making papers.

19. Pyrethruni flowers, whole or powdered, and extracts 
of any strength obtained therefrom; also insecticides

£ containing pyrethrum -flowers or extract of pyref-hrum 
"flowers.

20. Razors and razor blades.
- 21. Roofing felts and associated joining materials.

• 22. Small tools, all sor.ts, and component parts thereof, 
including— :

(i) Metal working tools, hand or machine operated,
(ii) Wood working tools, hand or machine operated,
(iii) Hand tools of all descriptions, and
(iv) Precision and measuring tools and instruments.
23. Starch, dextrine, and farina.
24. Textiles, the following.:---
(i) Flax, raw,, and
(ii) Flax manufactures.
25. Wood, preservatives,. the following: —
(i) Coal tar,-
(ii) Creosote, and
(iii) Mixtures containing coal tar or creosote.
26. Woollen manufactures including woollen yam and 

hosiery, but excluding Pashmina Shawls, carpets and 
floor rugs, ,and cumblies.

27. Umbrellas and umbrella fi.ttings.

. i

’fiU,

FART B

TiSSfUtt xsMStOisr
Controller at the respective_ port or land frontier)

1. Animals, living, following.
(i) Cattle, and
S^Fish^Scd (salted and unsalted).

3' Frafts!*’ nute and vegetables (including dried, salted 
served, not canned or bottled), other than tamarmd ,4.

:or pre
and cashew nuts.

6 Siontand1 Oilman’s stores, the following 
AU canned and bottled provisions, including—

>
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lO. textiles’ tfie followim?- — a
(i\ Honm I. p‘ / Ainmomi,

h np'^i*Sd zrrr- SSS- £«Ct£!“ .T>art<A fi. c |i 'l1' parts thereof (excluding old scrap Bromethol. Cadmii • lodidum,
,..00W*no: . . • , Calamina, Oalcii Gluconas, Calciferol, Caleii Lactas, Cal^ii

mafprinlcCra ' and parfcs of -aircraft; special aircraft Sulphas Cantharidis, Carbachloluru, “Cascara Sagrada'an.1 
’ / preparations thereof, Chloralis Hydras, Chloroformurn,

V' * f°V‘r Ve.,lclas< namely motor cars, motor cycles Chloroxylenol, Chromii Trioxidum, Chrysarobinuni. 
motor omnibuses, vans and, lorries-and chassis for the Codeina and its salts, Greta, Diamorphinae Hydrochlori- 

same, whether fitted with rubber tyres and tubes or not, duin, Digitalin, Ephedrir.a and its salts. Extractum Filicis 
1;nJ1.,. P * ■ Liquidum, Extratum Hepatis Liquidum, Extractum

(Jii) harts of . motor, vehicles, including rubber tyres and Pituitarii Liquidum, Extractum Suprarenali Corticis.
producer gas-plants. . v Ferriet Ammonii C-itras, Fern Sulphas, Gentian Violet,

tl i and ^mbcr, all sorts, including plywood and Glucosum Liquidum, Glycerylis Trinitras, Hyoscyainus. 
othe.r .laminated wood but excluding agarwood, firewood lodophthaleinum, Iodoxvl, Kaolinum, Liquor Formal-
and sandahvoed; also chestsj: boxes, crates and other con- dehvdi. Liquor Hydrogenii l’eroxidurt-. Alangnesii 
tamers made therefrom when exported empty and parts Trisilicas, Methylsulphonns. Morphina and its salts, 
thereof including shooks. Nitvogenii Monoxidum, Oestrudiol, Oleum Anethi, Oleum

Artisi, Oleum Chenopodii
Oleum Hydnocarpi, Oleum Iorisatum, Oleum

(Items controlled by Department of Commerce; applied- Menthae Piperatae, Oleum Morrhuae, Oleum
tions for licences should be submitted to the Export Theobromatis Oleum Vitaminatum. Opium, Oxy- 
Tratc Controller at [the respective port or land frontier) genium, Parafinum Liquidum, Paraffinum Molle, 
.1. Abrasives, .manufactured, including grinding wheels, Peptonum, Phenacetinum Phenyl Hydrargyri Acetas,

emery paper and powder; sand paper. - Phenyl Hydrargyri Nitras, Pb\sostigminae and its salts.
• 2. Agar-agar. _ ; Birevan, Potassii Bromidum, Potassii Persulpbas, Resor:

3. Apparel, all sorts. cinol, Riboflavin, Sanfconinum. Sodu Lime, Sodii Brimo-
,4. Articles made wholly or- mainly of plastic materials. diim,- Sodii Choridum, Sodii et Potassii Tartras, Sodii Sul-

5. Bakelite and other synthetic moulding powders. I-has Acidus, Spiritus Arnmoniue Aromaticus. Stibophenum,
6. Bicycles, accessories and parts thereof. Stilboestrol, S.fcrophanthinum, Strychnine and its salfcs^
7. Bitumen. . ....... - . o. Sulpharsphenamina, Tetrachlorethylenum, Theobromina
8. Bones, crushed and 'uncrushed, including bone grist. Sodii Salicylas, Theophyllina cum Aethylenediamins.
9. Bristles, pig—manufacturers thereof only. Thiodiphenylainina, Thymol, Thyroideum, Trypan . Blue,
10. Building and engineering materials, the following:— Urea, Zinci Sulphas.
(i) Fire bricks, (w) Any medicinal preparations containing any one cr
(if) Fire clay, and more of the . drugs or medicines specified in'entry (r) above
(iii) Tiles aud bricks: whether in bulk or in any other 'form such as tablets.
11. Buttons, all. sorts. ampoules, solutions. ointments, etc., including > ail
12. Candles of alf kinds. proprietary brands and Trade Mark preparations and
13. Carbon black. . -7 equivalents of them intended for oral, hypodermic.
14. Carbons, decolourising and activated. intravenous or external use.
15. Chemicals. and chemical preparations, the follow

ing:—
(r’V Acetone, - 

1 (u) Acid Acetic,
- ,(ui)rApid Hydrochloric, -

(iv) Acid Nitric,
(u) Apid Oxalic,
(pi). Acid Sulphuric,.. ••• ... . , \

* (vii) Aluminous sulphate (including all forms, of alum 
except chrome alum), v ■

(um) Ammonia and ammonium compounds ether than 
-those included in Bari A,. .

(ix) Bleaching powder and chlorine,
(V) Calcium Carbide,. ..
(zi)’Caustic soda, . .
(xii) Chrome alum, ..
(xni) Disinfectants, .all sorts,
(xiv) Gases, all sorts’.-, 
fzv) Hydrogen peroxide,
(xvi) Iodine,
(xvii) Magnesium sulphate, u.
(xvHi) .Oleic - acid,
(xix) Phosphorus,
(xx) Potassium and potassium compounds other than 

those included in Bart A,
(xxi) Salts ’ and (6ther. compounds of arsenic-, chromium, 

copper, lead, molybdenum, nickel, platinum, radium, tin 
nnd zinc, other thanythose included in Part A,

(xxii) Selenium joxide,
{xxiii) Sodium bicarbonate,
(xxiv) Sodium bichromate,
(xxv) Sodium., carbonate,.
(xxvi) Sodium Sulphide,
(xxvii) Sulphur, and .
(xxviii) Uranium and its compounds. 
v Cigarettes, other than those of indigenous manu-

., - ‘ J~i
Ghloridurn. Amvlocainao Hydrachtorh 

Aneurine Hydrochloridum, Apomorphimfo 
Argenti .Nitras, Barii .Sulphas, 

Cafieina . and its salts,

y>

-A

Oleum Euclapti,
PART -D

(iii) Any Indian made preparations containing any one 
or more of the drugs or medicines specified in'-entry 8(i) 
of Part ‘A’ .whether in bulk or any other form .such as 
tablets, ampoules, solutions, ointments, etc.,, including 
all proprietary brands and . Trade . Mark preparations ,.and ’ 
equivalents of them intended for oral, hypodermic^ intra
venous or external use.

(iv) Crude drugs, the following: —
Artemissia, Belladonna -Leaf and Root, Colchieum Corn,

Colocynth Pulp, Ephedra, Gall nuts, Gentian Root, Gum 
Ammeniocuni, Musk, Nutmeg, Podophyllum Root, 
Poly gala Chinensis (Plant) Senega, Tragacanth-.

25. Earthenware and porcelain.
26. Firewood. .. ..
27. Glass and glassware, all sorts, other than thoso 

specified in Part A.
28. Glass, sheet.
29. Glue and raw materials for the manufacture of glue, 

tire following: —
(i) Hide fleshings,
(ii) Dry limed hide bellies/splits,
(iii) Hides cuttings or trimmings.
(iv) Bone sinews, and
(u) Chrome shavings, picker waste and dry pieces in hair.
30. Gums and resins, the following: —
(i) Gum Benzoin,
(ii) Rosin.
31. Hides, Raw, the following: —
(i) Wet Salted Cow Hides (trimmed according to Trade 

Custom) weighing below 18 lb. per hide.
00 B>ry 8alted Cow Hides, other than selections known 

by the Trade as SACCS, SAC'S, S\S, SAC.D, SA'CR an.l 
SACRD, weighing below 9 lb. per hide.

(iii) Salted Cow Hides of the selections ’ known bv fie 
Trade as SACCS, SACS, SAS. SACD, SACK and SACRD, 
weighing below 7 lb. per hide.

(iv) Dry (Arsenicated or otherwise) framed Cow’ Elides 
weighing below 6 lb. per hide and all Dry (Arsenicated. or

• otherwise) unframed Cow PTides,
(v) Raw goat and sheep, skins.
31A. Hides and skins, tanned or dressed and. leather 

wrought, the following: —
(0 Heavy vegetable tanned buffalo leather weighing 

16 lb. per side or over 32 lb. per hide.
00 East India tanned buffalo calves weighing below 0 lbx 

per skin,

-.1

16.
*ai7UrCinematograph films, not exposed. .

18. Coal and c-oke; charcoal.

O0 • Coir, unmanufactured and manufactured.
2i. Cork .and cork manufactures.
22! Cutlery, all sorts. . "

Diamonds, precious and semnprecious stones.
and Medicines, the following when In

;v, .
un-

23. over24. (0 Hrugs
bulk packings * —

Aoidum Ascorbicum 
Aether,

Adrenalinae Hydrochloridum, 
Ammonii Carbonas,Anaestheticus,Aether
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cow hides or J’.anne^ leather produced from 55. Soaps, washing powders and toilet requisites the
°r over as side? • g 8 lb‘ or over as hide and 4 !»>. following:*-: ■ • "

* /.*$») All classes' m - ; Toilet paper, lipstick, combs, shaving cream, cup
from cow hides or Vine *v,- tanl?ed, leather produced and sticks, shaving brushes, hair oil and hair creams,
4 lb. as side, ' ’ ,wclo‘img below 8 lb.‘as hide'artd germicides, shaving mirrors, vaselines and sanitary-towels,

(t?) East Indin totm i t 56. Spectacle frames, all sorts.

„'&S «. S: ttZSS. “"*»• r'B'r- •* «
,kg> *»l - .h..p S SSKftfik.

32. Hooq «m/i n_ . , 61. Tanning substances, all sorts, including myrobalatis,83, Hoi nl P Pr°d^S*v . gall nuts, watle bark and extract thereof.
84 Hv4 and hooves, including pieces and tips thereof. 62. Tea.jgjttr ■” •rawsr-r ■

thereof 1Apparatus rind Appliances, and parts (if) Artificial, silk manufactures-, including mixtures with 
1^ '° 'W1!lg:“ other .textiles or staple fibre, ... . .

sorts Vinpin l^a *ns .um®n^8» apparatus and appliances, all (in) Cotton manufactures, all sorts (including cotton 
nnrl inn. *ng accnn-iulators and dry cells, electric fans twist and yarn; pieeegoods, hosiery, sewing thread, canvas, 
bed in pS8?u?8 and el©ctric lamps), other than .those speci- mosquito-netting and tape),

V ar- i - (it) Cotton, raw, not of Indian origin, and cotton waste,
r-'\ Jjamopb°ne£?, (c) Haberdashery aridmillinery, -
(■[{ b lcro-scoPe®» (vi) Jute raw; juje manufactures,

' botogr^phic papers, plates and films including those (vii) Silk, raw, coco an s, - waste- products -(including 
S"p i ra^ Photography but excluding cinema films,’ Duppion) and hand reeled,
y' Telegraph and telephone- instruments and apparatus, (viii) Silk yarn and manufactures, all sorts (including 

Qnc silk hosiery), and
(ix) Wool, raw, ■ • .
(#) Woollen manufactures the following:-—
(l) Pashrnina shawls, (2) Carpets and floor rugs, and 

(3) Oumblies. •
64. Turpentine and-pine oil-. .....
65. Ultramarine-blue, - - - - ■
66. Vitamin A, its preparations and admixtures.
67. Waxes of ail kinds, including paraffin wax and 

beeswax.

35.
36.

, (m) Scientific instruments, apparatus and appliances,’all 
£prfcs, other than of indigenous origin.

37. Lamps and parts thereof, the following: —
(0 Gas'lamps,
(ii) Hurricane lamps,

. (ui) Incandescent oil lamps,
(iv) Oil Lamps, and

t. :(V) ^rts of Lamps, all sort3, other than funnels, globes 
and glqss parts covered by item 27 of Part’ D.

38. Leather manufactures, all sorts.
$9. Liquors, .all, sorts.
39A. Manufactures of wood and timber, all sorts, other rpfe uth December 1945

than ■ No. 6340-Gom.-:-The following notifications, issued by the
(r. such, manufactures aa are covered by item 12 in Part Government of India in the Department of Industries and 

C. and.
(ii) manufactures of sandalwood or agarwooa, and 
(Hi) the following articles, if made wholly or mainly of 

Wood, other than sandalwood or agarwood—
(a) cigarette cases,
(5) jewel cases, and 
(e) shoe lasts.

[N.B.—1 Furniture and Gabinetwctro made mainly
wholly of wood is covered by this item.

2. Furniture and Cabinetware made mainly or
wholly of iron or of any other metal or alloy 
will be covered by item 7 in Part C.]

40. Manures, other than chemical manures.
41. Matches, all sorts.
42. Metals and Ores, ,the following: —
(i) Monazite, and
(ii) Thorium.
43. Oils, the-following : —
(i) Oils, essential, the following: —

■*v Lemon Oil,
$ Bitter Orange Oil,

Sweet Orange Oil, and
/ii)Oitf1 rrdneral, all sorts (including crude oil, kerosene,

<,,V oils, ’ lubricating oils, greases, petrol, solvent oils, 
mineral turpentine, benzine and benzol, but excluding 
drugs and medicines included in Part A ana elsewhere m

K. G. MEN ON
Deputy Se-:y. to the Govt, of India

Civil Supplies, are republished for general information.
By order of the Govornor 

R. L. NARASIMHAM 
Secretary to Government

Coffee Control 
New Delhi, 17th March 1945

or No. 60{8pF.P./44—In exercise of the powers conferred 
by sub-soction (1) of section 16 of the Coffee Market 
Expansion Act, 1942 (VII of 1942) and in supersession of 
the notification of the Government of India in the Depart
ment of Industries and Civil Supplies, No. 60(4)-I.P./44, 
dated the 29th April 1944, the Central Government, after 
consultation with tho Indian Coffee Board, is pleasod to fix 

follows, with effoct from the 1st April 1945, the prices 
at which coffee may be sold rotail in British India :—
as

Ex-packing First qualityPrice per lb.Description

Zone II* Zone III*Zone I*Raw Coffee

Rs. a. p. Ri. a. p. 

16 0

Rs. a. p. 

14 0!
Plantation

Flats 15 0

Plantation
P.B. 1 7 0 1 8 0I 6 0

Oils, vegetable, non-essential, all sorts, other than
those included elsewhere in Tart D.

44. Oilcakes, all sorts.
ax. Oilseeds, non-essential, all sorts.

Paints varnishes and enamels, all sorts not covered 
i !nv other entry in this part and excluding pumice stone. 
by47 Patent photographic, developers fixers and photo- 

Vmaterials not otherwise specified. 
g 48 Polishes and compositions for application to leather,

Arabica Cherry 
Flats 1 2 9 1 3 91 1 9

Arabica
Chorry P.B.

Robusta 
Chorry Flats

Robusta 
Cherry P.B.

Note—Packing charges may bo added to tho above prices at th0
f0U0rTThree r;np7r7b.^r paper bags

(“) to anna po» lb. for cloth bags, subject to a max.tnum of 
so von ttDnaa.

1 4 9 1 5 91 3 9

0 15 9 I 0 90 14 9

. —r
* Bubbe>XU™w! Rubber scrap and waste; Rubber seeds.

5-2 Rubber shoes and canvas shoes with rubber solos.

53. Sera.
54, Silver bullion, or- 

\ hereof*

I 1 0 1 2 61 0 0

metal, alloys and manufacture*,
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Description LAW DEPARTMENT
..........NOTIFICATION- '

The 12th December 1945 ^
No. 6362-L.—The following Ordinance promulgated by "\ 

tho Governor-Genoral, is heroby republished for general 
information.

Prioo por lb. Ex-packing | First quality

Roasted 
Ground Coffee 
Pure Powder, 

Loose

Plantation

Zone I*AND Zone II* Zono III*

By order of the Governor 
R, L. NARASIMHAM 
Secretary to Government

Nevj Delhi, the 24th November 1945 
ORDINANCE No. XLIV of 1945

Rs, Rs. a. p. 
1 11 0

Its. a. p. 
1 12 0

1 9 0

a- P-. 
1 10 0 f

Arabica Cherry.. 

Robusta Cherry

1 7 0 1 8 0
LAN

13 3 1 4 3 ORDINANCE1 5 3
to disband the Defence of India Reserve 

Whereas an emergency has arisen which makes it neces
sary to disband tho Defence of India Reserve ;

Now, therefore, in exercise of the powers conferred by 
section 72 of tho Government of India Act, as set out in 
tho Ninth Schedule to tho Government of India Act, 1935

Note—Packing charges may be added to tho above pricos 
maximum of six pies per lb. at a

\
* Explanation—Zone I means the Provinces of Madras 

and Coorg ;
Zone II ii

. the Provincos of Bombay., the Central
lrovinces and Berar, Orissa, Ajmer-Merwara and Panth (26 ^eo- 5> c* 2)> tho Governor-General is pleased to ' make 
Piploda ; and promulgate the following Ordinance : —
- Zone III means the rest of British India. 1-. Short title and commencement—(1) This Ordinance

may be called the Defence of Jndia Reserve (Disbandment) 
Ordinance, 1945.

: (2) It-shall come into forco at once
2. Disbandment of Defence of India Reserve—The

Defence of India Rcsorvo.constituted under soction 2 of 
tho Defence of India Reserve Ordinance, 1945 (VI of 1945)^ 
shall be disbanded on tho 30th day of November 1945.

3. Repeal of Ordinance VI of 1945—Immediately follow
ing the disbandment under section 2 of tho Defence of 
India Reserve, the Defonce of India Reserve Ordinance, 
1945, shall be repealed

Provided that such repeal shall be without prejudice to 
the validity of tho enlistment referred to in section 6 of tho

means
)
I
i
IJ. D. KAPADIA 

Dy. Secy, to Govt, of India 
New Delhi, 1st September 1945 

No. 60(8)-F.P;/4,4—In exercise of tho> powers conferred 
by sub-soction..(.l) of section 16 of the Coffee Market 
Expansion Act, 1942 (VII of 1942), tho Central Govern
ment, after consultation with the Indian Coffee Board, is 
pleased to direct that the following amendment shall be 
made in the notification of the Government of India in the 
Department of Industries and Civil Supplies, No. 60(8)- 
F.P./44, dated the 17th March 1945, namely ’

In the said notification, after the note the following 
further note shall be inserted, namely :—

“Note—As regards blends of coffee which have not specifically said Ordinance, 
been brought under control, the ceiling prices shall bo in proportion 
to the quantities and qualities of coffee used in the manufacture of 
those blends, the price of each different quality used being as given 
above

• 1

iy
• • 1

•04. WAVELL 
Viceroy and Governor-General

G. H. SPENCE 
Secy, to the Govt, of India

DHARMA VIRA 
Dy. Secy, to the Govt, of India

: ' • li. i
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